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The motion was adopted.

Mr, CHAIRMAN: I shall now put
the Mot.on, as amended, to vote. The
question is:

“That the statement made by the
Prime Minister in the Rajya Sabha
on the 16th August, 1965, on the
Indo-Pakistan Agreement of June,
1965, relating to  Gujarat-West
Pakistan border be taken into con-
sideration, and having considered
the same, this House approves the
policy of the Government in rela-
tion to the Agreement.”

The motion was adopted.

e

THE PRESS COUNCIL BILL, 1953—
conlinued.

Mr, CHAIRMAN: And now we pass
on to the further consideration bof
the Press Council Bill. Mr. Bhupesh
Gupta had not finished his speech
and he may continue now,

Surr BHUPESH GUPTA (West
Bengal): Mr. Chairman, Sir, I am very
grateful to the hon. the Prime Minis-
ter who is here for I should like te
say a few words to him in this con-
nection. T can well understand his an-
xiety to leave soon, after having se-
cured a victory on the last voting.

In my unfinished speech, Mr, Chair-
man I was dealing with the problem
of the Pre'g in India and 1 said the
Press required two things for ensur-
ing its independence and objectivity.
One was the maintaining of democra-
tic principles and the other a proper
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standard in our public life, especially
to be observed by the Government.
And then 1 suggested that the Press
should be saved from the hands of
the Press barons. Mr. Chairman, in
this connection I invited the attention
of the House to a series of lectures
delivered by the former Attorney-
Genera) of India, Mr. M. C Setalvad,
in Madras in the course of the Alladi
Lectures. And I am very glad to say
here that Mr, Setalvad, I understand,
has been asked by the Ministry of
Information and Broadecasting, to sup-
ply them with a copy of his lectures.
I should like the Prime Minister and
also, of course, the Minister of Infor-
mation and Broadcasting and others,
to read them very carefully. Mr.
Setalvad has raised certain very fun-
damenta] issues of freedom and liberty
and he has indicted the Defence of
India Rules and the Emergency
powers which are subverting the
country’s democratic principles, libert-
ies and rights, along with the rights of
the Press as well. Mr. Setalvad has
pointed out that the country was hav-
ing under the dispensation of such
measures, what he called a constitu-
tional dictator<hip, namely, you have
a  Constitution and yet dictatorial
trends continue to grow. Mr Shastri
who is a very affable person in many
ways, mild mannered and so on will
he well advised to look into what
Mr. Setalvad has said. I have never
knswn in these seventeen years such
a powerful inlictment coming from so
eminent a person as the former Attor-
ney-General of India.

E

Mr. Chairman, in this connection,
naturally I want to bring one point to
the notice of the Prime Minister. The
Prime Minister, I find, now and thea
is making appeals to the country for
unity, We would like to be united on
all issues that concern the nation and
its paramount interests. But unity
cannot be built up under the regime
of the DLR. or by ceeking to put be-
hinq the barg the leaders of the Op-
position. In Bengal, in Maharashtra,
in Bihar, in Uttar Pradesh and almost
in Kerala, in every part of the country
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today, the leaders of the Opposition
belonging to the Communist Party and
also to many other parties, have
been whisked away into prisons.
They are threatened and their leaders
like Shri A, K. Gopalan, Dr. Ram
Manohar Lohia, Members of Parlia-
ment in the Lok Sabha and Shri Jyoti
Basu in West Bengal, Shri Indra Desp
Sinha, one of the leaders of our Party
in the Bihar Council, and also Shri
Sunil Mukherjee the leader of our
Party in the Assembly there, are in
jail. So also sccialist leaders have
been put in jail

Surr G. MURAHARI (Uttar Pra-
desh): Shri D. B. Desai of this House
also.

Surt BHUPESH GUPTA: Yes, Shri
D. B. Desai of this House is also in
jail May 1 ask the Prime Minister,
since when he has developed this idea
of building up unity by putting his
po'itical opponents in jail? Unity can-
not be built up under the threat of a
gun or the DILR. You cannot make
me unite with you when you put me
in captivity, when you put Shri
Gopalan and others into prison and
when you chain us into captivity an<
servitude. ‘Therefore, 1 say, if Mr.
Shastri means what he says, if he is
gincere about unity, he would releage
all the Opposition leaders, the politi-
cal leaders who are detaineq without
trial, leaders of the workers, of. the
mass organisationg who are in prison,
and let the unity call be matched by
such a gesture today Otherwise it will
be assumed that you want unity and
you are calling for unity only to gt?l
your things done, to suppress,the legl~
timate movements of people for food
and so on. Therefore, Mr. Chairman,
1 say your Press is under restric?ion
Therefore, I say the Prime Minister
should please note this factor. I have
never known in parliamentary history,
the Prime Minister of a country ap-
pealing for unitv on the one hand, and
on the other coming down mercilessly
and ruthlessly on the fundamental
rights of his politica]l opponents. That
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is what is happening in our country.
The Socialist Party, the P.S.P,, various
other parties—Mr. Vajpayee's Party
and other partjes—are all under fire.
Possibly the Prime Minister can show
to the world, “I have united all the
parties in the chains of bondage and
they are united by the rod in my
hand” But this disgraces, I tel] you,
the nation’s posture in the situation.
Mr. Chairman, therefore, T would like
to say that if you want the freedom
of the Press to be established in this
country, the first thing is to respect
the ru'e of law. Listen to what Mr.
Setaivad has sazid. For what he has
said the generationg and generations
of Indians, including those yet un-
born, will bhe grateful to him. I think
that counsel coming from a person in
whom you reposed so great a confid-
ence that vou made him the Attorney-
General for fifteen years, should ba
carefully considercd. Take counse]l
from him if you like and see that
democracy is restored that freedom
is respected and the Opposition is
treated at lea t with the minimum
respect that can be expected of a
parliamentary democracy and from
the Prime Minister of the country.
Mavbe I have spoken substantial
things to Mr. Shastri. I think
I have spoken some substantial
things and not in hollowness. If
your idea of things being sub-
stantial is something in the nature
of a flaitery, then I plead 1 have
not spoken that. But I am sure he
understands it because Mr. Shastri
wou'd have been a saint if he had not
been a politician. Therefore, he will
understand our feelings. Let him tell
the Home Minister, Shri Gulzarilal
Nanda that . .

Ax HON. MEMBER: He is already a
saint.

Smrr BHUPESH GUPTA: No, if
Mr. Gulzarilal Nanda is a saint, I am
the Almighty. Therefore, I say this
has to be stopped. Mr, Chairman, the
freedom of the Press cannot be ex-
pected to grow when the Press and
the lights of personal liberty are, as I
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have said, being extinguished one sfter
another. Can you have Jlight in Delhi
when the power station is undermined?
No, you cannot have it. You may show
the light for some time, but that will
not be for long. Therefore, I say the
Government here should view things
properly.

Here 1 would like to address a few
words to the hon. Minister of Infor-
mation angq Broadcasting as well, If
she wants to do a good job of it, 1
think she will be fully gratified her-
self with her work if she restored the
freedom of the Press and did her part
in extending the freedom of the Press
by enlarging it in the larger cphere
of our social life. As an editor what
freedom have I to write anything if
outside I know there is standing a
constable of the Government, frun-
cheon in hand, to put me in detention
whenever I displease a corrupt Minis-
ter? I have no freedom at all. Here
you have seen what happened in the
case of ‘The Searchlight’. I don't know.
but he is an editor of a Birla paper,
holy of holies, but that genetleman
ha; been put under detention simply
because, we are told, he was writing
against the present Chief Minister.
Now, if for example, I am not so
charitable or so polite and decent to
my esteemed friend, Shrimati Indira
Gandhi, what ig the guarantee that
her colleague, Shri Gulzarilal Nanda,
will not seek her favour by putting
me under detention? Is there any
guarantee? None at all

Mgr. CHATRMAN:. Mr. Gupta, how
long will you continue?

Sgrt BHUPESH GUPTA: Sir, 1
have to continue long.

Mr. CHAIRMAN: Then the House
stands adjourneq till 2-30 pm.

The House then adjourned
for Tunch at one of the clock.
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The House reassembled after lunch
at half-past two of the c.ock, THE
Vice-CuamrMaN (Serr M. P. BHAR-
GAVA) 1n the Chair.

Surt BHUPESH GUPTA: Mr. Vice-
Chairman, before we adjourned for
lunch, I was pointing out to the Hou.e
how it ig of essential importance that
we ensure democracy in the larger
gsphere of our public life to secure for
the Press independence, freedom and
objectivity. I do not wish to dilate
on this point any more because I think
the hon, Members wil] understand that
unless we create a climate of de-
mocracy we cannot have democracy
in the Pre s or freedom of the Press.
Another obstacle in the way of
achieving the objectives of the Bill,

namely, the independence of the Press ’

is the non-implementation fully of
the recommendations of the Press
Commussion. It is of ulmost impor-
tance that we fully implement the
recommendations. So long as our
Indian Press is in a state of siege in
the hands of the press barons or the
multi-millionaires it is an illusion to
think that we can have independence
or objectivity instead of servility and
subservience. Now, Mr. Vice-Chair-

man, let us recall what the Press
Commission said. The Press Com-
mission, in its Report, in Chapter
XVI, said that

- taking the whole

country and all the languages to-
gether, five owner; control twenty-
nine papers and, 30.1 per cent of the
circulation, and fifteen owners con-
trol fifty-four papers and 50.1 per
cent. of the circulation.”

That was the summary of their con-
clusions. Then, they go on to say:

“There already exists in the Indian
newspaper  industry a considerable
degree of concentration.”

Even in 1954, the attention of the
country was drawn to the considerable
concentration in the matter of the
newspaper industry Naturally the
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qguestion arises as to how far we have
gone in breaking that concentration.
That was a solemn recommendation
which was accepted also in theory
though not in practice by the Govern-
ment.

1124

Now, Mr. Vice-Chairman, I should
also like to point out the nature of
the composition. Th2 fifteen owners
to control 50-1 per cent. of the circu-
lation—that you will fini m Table 19
of the Press Commission’s Report—
are connected with trade, industry,
banking, insurance, etc, and cop-rol
the IEN.S. the Audit Bureau of
Circulativa, the Prcss Trust of India
Board, the newsprint business and
some of the fifteen are among the
nine families that operate the largest
concentration of business and indus-
trial onterprises in the country.
Therefore, another aspect oif the
matter to which attention was invited
was the control not only by the chan
monopolists but by a certain small
number of families of hizh finance.

Drwaxn CHAMAN LALL (Punjab):
Who are the nine familics?

Surr BHUPESH GUPTA: Nine
families, the Navratna who are they?
Mr. Birla, for example th~ great
Goenka, Dalmia Jain—tnese are some

of them. Then “The Hindu”. “The
Ananda Bazar Patrika”. Well, fami-
lies proliferate. I do not know. With

the other restrictive measures work-
ing there, they are proliferating.

Smrr P, N. SAPRU (Uttar Pradesh):
“The Amrit Bazar Patrika”.

Surr BHUPESH GUPTA: Yes, that
is right.

Diwan CHAMAN LALL: Who
owns “The Statesman”?

Suart BHUPESH GUPTA: Who owns
“The Statesman” sometimes is a mys-
tery. We are told that it is the
British, sometimes also Tatas come in
and I do not know the :ollaboratjon
deal there, exactly whare it stands
but the family there will be Anglo-
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Indian perhaps, English and Indian
both. At the time of the recommen-
dation of the Press Commission pe--
haps the Tatas had not s.cured con-
trol of “The Statesman”.

Let us see what they had to say
about the Press,

“The objectionable features have
been noticed in smaller sections of
the Press. Nevertheless, large es-
tablished newspapers suifer ifrom
certain weaknessss. Some cf them
are partisan in their presentation
of news in respect of financial in-
terests with which they =are allied.
There is a certain att.mpt {o ex-
pose courageously the shortcomings
of those who are in a position of
power and authority. There 1s an
element of arbitrariness in the pub-
licity given or denizi to individuals.
There is a tendency to suppress
facts which are unfavourable to
their own interesis or to the finan-
cial interests with which they
are associated. These undesirable
features are not singular to the
Indian Press. Deaspite tha short-
comings, we are of the opinion that
the country possessis a number of
newspapers of which any country
may be proud.”

One of the papers at that time was
“Swadhinata” of which 1 had ine
honour to be the editor, in the better
category.  Therxfore, Mr. Vice-
Chairman, we get the picivre here.
The question now is, has the picture
materially altered in all these years.
I hav.> not got before me the reports
of the Press Registrar but i{ you have
glancej through these reports vyou
will find that there hag been some
minor changes here and there but th>
concentration of ownershib basically
remains unchanged. That is the
position. That is to say, these chain
papers controlled by the press barons
in the country account for a greator
part, by far the grealer pait of news-
paper circulation. How can you, 1n
a situation like that, expect independ-
ence or obiertivity in our
Indian newspapers? You cannot.

[RAJYA SABHA ]
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The dangerous
that these chain newspapers which
are under the control of the
big financiers are acquir.ng a certain
clearly pronounced political traits angd
characteristics and they are all in a
reactionary dircction. ‘These news-
papeers generally do not favour the
world-wide struggle for peace. They
will publish, for example, a picture of
a Deputy Minister cogether with his
us2less speech but if some hon, Mem-
bers of the Peace Council, like Diwan
Chaman Lall, speak for the cause of
humanity and bring the message of
worll-wide struggle for peacz, these
newspapers will pass that over in
discreet silence. Such is the posi-~
tion. When there is American howl-
ing or American braggadocio in the
international sphore, you find that the
newspapers produce a very attractive
headline but when there is the voice
of peace of the teeming suffcring
millions, who desire ardently that
mankind should be relieved of a
threat of thermo-nuclear war, these
newspapars shut their eyves to such
a magnificent posture of mankind
and humanity. Such is the position.
tion.

thing today is

Now, take the country. Here
within the country did you not see,
Mr. Vice-Chairman, that in 1962 some
of the newspapers, in winter—es-
pecially the distinguished Ananda
Bazar Patrika of Calcutta—launched
a vicious attack cn Pandit Jaw:charlal
Nehru and some had the temerity
even to suggest his. removal? One
day I had an occasion to ta'k +to
Panditji in his room here in Parlia-
ment and I told him, ‘Your Home
Ministry dces not send you the kind
of recport that should come to you
apart from the reports against us.
Would it not be advisable for Shrij
Lzl Bahadur Shastri sometimes to
send you some presg clippings of what
is said even about you simply because
vou stani for a reasonable policy of
peace and amicable sottlement of our
problems with other countries’. When
General Cariappa shouted in scme
meeting here in Delhi and wanted
the Communist to ba shot on the spot
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that was splashed in the multimillio-
naire Press but when the Communists
say that the country’s food problems
should be tackled in a particular way
or take up the demands of the work-
ing journalists, even they are ignored;
anyboly taking it up is ignored
Therefore objectivity cannot come at
all. Independence—of course I will
come to that—is a fiction. Now, Mr.
Vice-Chairman, we are passing
through a society which is in a state
of formation in the sense that we
have set before us certain objectives
in the Resolutions of Parliament, in
our Five Year Plans, etc. In such a
context of life, conflicls naturally
grow among the contending classes.
The haves and have-nots get involved
in struggles and conflicts; it is the
law of social development. Natural-
ly we cannot be in control of such
matters. Either we stand for the
Birlas and Tatas, the British multi-
millionaires and others who exploit
our country anj their rcactionary
political representatives or we take
up the cause of the workers peasants
and other sections of the toiling peo-
ple and their democratic representa-
tives. In that context you will see
that always the dice is heavily loaded
in favour of the possessing classes,
the reactionary forces in the country
and that is why I say that objectivity
cannot come. In the country, every
day the working people struggle in
the factories and fields, in offices and
other places, where the toiling huma-
nity with their crealive labour
is taking part in the making of the
nation that we are today and that we
aspire to be. Here again we find that
the Press under the control of the
multimillionaires ignores the struggle,
frowns upon them, distorts them and
scandaljses them wherecas the machi-
nations and the exploitation of the
exploiting classes are highlighted in
the newspapers. In the formation of
public opinica .

(An hon. Member coughed).
What?

Some Hon. MEMBERS: Nothing; go
on

589 RSD—4.
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Suri BHUPESH GUPTA: Don't
break my flow. It is utterly extem-
pore. I do not know what 1 am
going to say until I have spoken.

Now, Mr, Vice-Chairman, that is
the position today in the country and
therefore you canrot expect our Press
to develop healthy, independent and
objective trends with its distorted
view of the life that flows around.
Therefore I say that here agamn un-
less the monopoly control is broken,
you cannot ensure the ijndependence
and objectivity of the Press.

Now, take a recent example. Take
the example of the Calcutta Tramfare
resistance movement. I was there for
fifteen days participating in this.
What was this? It was a movement
of protest by the citizens of Calcutta
against an unfair tramfare rise which
has been brought about by the British
Tramway Company.

AN Hon, MEMBER: What about
Bihar?
Surr BHUPESH GUPTA: 1 will

come to that; I am very conscious of

that. Now. the public of Calcuita
rejected this tramfare rise. It was
not a partisan issue at all The

tramfare wags increased in disresarl
of the findings of the tribunal: or
without referring the matter {o the
tribunal the Congress Government
met the Tramway owners and came
to a deal and suddenly enhanced it
Naturally the great people of Calcutta
and the tramway workers themse!ves
came out against it. And what hap-
pened about the news? We found a
systematic suppression of the news in
the Press, in the section of the Press
owned by the multimillionaires.
Some of the newspapers like
“Jugantar” and “Amrit Bazar Patrika”
carried the news in the beginning but
then the owners came down heavily
upon the editors and the news editors
and prevented publication of the
popular profest, or of a case being
made out against the Tramway Com-
pany. Well, the beloved son of Mr.
Tushar Kanti Ghosh, who goes by the:
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name of Tarun Kanti Ghosh, al-
though he is not so young as he
Inoks, is a Minister of the Govern-
ani

ment. So that is the position
this is the recent example. If we
are to follow the traditions of Bal

Gangadhara Tilak and other people
or even of our late Primec Minister
when he was running the National
Herald to which, when we were in
England, he invited some of us to
join—but we could not do so at that
time—if we are to go by such tradi-
tions w2 will see that it is perversion
that is going on in the name of objec-
tivity. Suppression of truth and sug-
gestion of falsehood has become the
law of the Indian monopoly Press.

1 now come to Bihar and the inci-
dents that happeneg there. You read
in the Press that it iz all Communist
violence or Socialist-cum-Communist
Such

violence; nothing but that.
stories are built up and served
through the columns of the multi-

millionaire Press although the
“Searchlight” did not escape a severe
blow to which I will come later be-
cause I have got some paper here
about it. Now, why should this be
80? Let objective reporting be done.
Let the hunger of the millions be re-
flected in the columns of the Press.
In Bihar, in the villages people are
eating grass; the lines of hunger and
destitution are lengthening every day
to the everlasting shame of our
people. Emaciated men and women
flockeg to the place in search of
food, in quest of life but they
were frowned upon by the powers
that be. The students and others
were in a state of ferment Dbecause
before them was death and despera-
tion. That is why that situation
arose there and the Government fail-
ed completely to tackle the situation.
Bihar, that land of glory and strug-
gle, was plunged in agony and fear
and when man is driven to such ga
position, desperation grows. In
villages and towng and other places
the people were in solumn resolve to
look after their own interests, to see
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that their children do not die of
starvation, to secure a little morsel
of food . ..

Smrt ABID ALI  (Maharashtra):
I want to know what we are d.scus-
sing,

Surr BEHUPESH GUPTA: That he
will never understand.

Tur VICE-CHAIRMAN (Suarr M. P.
BrARGAVA): We are discussing the
Press Council Bill; you should know
that,

Surt ABID ALI: Are you sure?

Suri BHUPESH GUPTA: It re-
quires a little power of comprehen-
sion which is lacking in certain quar-
ters. I can give a speech, some nar-
ration, some arguments but the power
of comprehension is an intimately
personal thing to be cultivated not
by suddenly intecrrupting but in the
course of gne’s life,

So, a distortej picture was given in
the Press.

Now, perhaps you must have miss-
ed some good words which I wanted
to say but for this interruption.

Take again, the case of Maharash-
tra; the whole thing there is being
reported in a particular way. The
sufferings of the masses ang the
failure of the Government are not re-
ported properly in the newspapers.
Why is that so? It is because today
the Press is linked up not only with
industrialists and multimillionaires—

130

I have in mind the big Press—
but some Congress leaders and
politicians are also linked up
with the multimillionaire Press.

This trio in Indian public life is a
menace, poses a great threat. The
Presg owned by the multimillionaires,
the multimillionaires themselves and
the multimilljonaires lobbing in Par-
liament and Assemblies constitute
the greatest threat to the future of
our public life and parliamentary
institutions. How can you have free-
dom of the Press in a situation of this
kinl? Therefore, I mention this
thing because it is not so small a job
to ensure the freedom of the Press., 1
would tell our esteemed friend, the
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Ministar of Information and Broad-
casting, that nothing short of a big
battle is required to break the mono-
polv cnntrol of the Press. Unless it
is brokon with determination bv att-
acking it from all sides, you may talk
about the freedom of the Press, but
freedom of the Press will remain as
distant a cry as ever. That is the
position. Therefore, T say this mono-
poly concentration is the greatest evil
today we are facing in the Indian
Press. These peovle, the monopolists,
are favoured with newsprint quotas,
some of which are sold in the black-
market in Calcutta and about which
the Ministor-in-charge should not be
completely unaware and uninformed.

I know that they are giving patron-
age by way of lavish advertisements
from the Government, even when
they write against the declared ani
progressive policies of the Govern-
ment. I have seen the “Ananda
Bazar Patrika” carrying advertise-
ments in 1962 from the Government,
whereas it was writing scurrilous
articles. ...

Suri C. D. PANDE (Uttar Pradesh):
That is freedom of the Press. Why
not?

Surt BHUPESH GUPTA: Mr. C. D.
Pande may have understood the free-
dom of an oligarchy, but certainly
not of the Indian Press.

Surr C, D. PANDE: Do you want to
bind the Press because they get ad-
vertisements? Is that your conten-
tion? Will that not be purchasing
support through advertisement?

Sury BHUPESH GUPTA: I will
eome to that. I wish there must be
objectivity, but monopoly cocncentra-
tion is taking place, which is pushing
through certain reactionary retrograde
ideas trying to corrupt political life,
which called the late Prime Minister
by all names, Scandalousg things
they said about him. I gave a cut-
ting to him. That very press should
be favoured with advertiscments goes
against my culture and deccney, let
alone other political considerations.
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SHRI M. RUTENASWAMY
{Mad-as). May I ask the hon. Mem-
ber if he is opposed to State mono-
poly in Press?

Surr BHUPESH GUPTA: Now, the
hon, M:mber is living in his own
sphere. Here I am not saylng that
advertisements should 1.0t be given...

Surr C. D. PANDE: “New Age”
monopoly.

Surt BHUPESH GUPTA: But the
smaller pavers in the country sufter
for lack of advertisemznts. Despite
the recommendation cof the Press
Council that they shouid be helped
and despite the assurance eiven by
the late Prime Minister heie thai they
would be helped, the .nonopolists.

are getting the lion’s share in the
matter of advertisements. This is
what 1 am objecting to. They are

being given advertisements even to
encourage them to pusn their reac-
tionary views, anti-people and anti-
democratic ideas and views and
organise public opinion, in order to
put the wheels of the coun‘ry back.
This is what I am saying. I hope,
therefore, this aspect of the matter is
very important when we are discuss-
ing the Press Council Bijll,

Then, other advantages and benefits
are also being given to them. I say,
here the smaller papers should be
supported. I am not suggesting, sup-
port the papers of my Party. There
are many non-Party papers. Support
the smaller papers, especially the
language papers, in the country.
They are starved of encouragement
and nourishment and I think we
cannot have an independent and fear-
less Presg in the country unless we
see that the languge Press is develop-
eq in all parts of the country giving
expression to the vibrant feclings of
our people, carrying the urges that
are the minds of our men and women
for the remaking of the country and

for remaking their future.  Unless
this is done, how can you have free-
dom of the Press? And this cannot
} be done in the face of the terrific,
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{Shri Bhupesh Guptal
killing competition on the part of the
multimillionaire Press, unless the
policy is reoriented in the direction
of curbing monopoly <oncentration,
shifting favour from the bigger to the
emaller newspaper. That is the need
of the hour. How to do it is a matter
tor the Government to decide in con-
sultation with the working journalists,

Now, another point I wish to make
is independence of the editor. That
1g very important. How can you
have independence of the editor
when editors are made cubser-
vient put under constant pressure of
the people who control the news-
paper, when even sometimes we find
newspaper-owners becoming editors
in order to acquire status and pres-
tige? For example, we have the cditor
of the ‘Ananda Bazar Patrika’” which
is the most largely cweculated paper in
the country. Mr. Ashoke Sarkar 1s
the editor of the paper. I tell you
he is the owner of the paper. 1 do
not know whaother he writes anything
except letters to his wife and children,
bug certainly he does not write edito-
rials,

DrwaNn CHAMAN LALL: Why 4o
you say that?

Surt BHUPESH GUPTA: He does
not write as far as we know from
our intelligence source, 'which in
some ways is better than that of Mr.
Nanda. He never writes any edito-
rials, cannot contemplate even writ-
ing an editorial. Perhaps he would
have fever if he concentrated on the
task of writing an editorial column.
He is the editor of the inost largely
eirculated newspaper perhaps in the
eountry—not a chain paper, but one
single paper. Secondly, this is the
largest circulated paper 1  West
Bengal. Why did he become an editor?
The story is simple. He got a big for-
$une by a testament or well. Then, he
thought that fortune, by and large,
does not in these days bring status
and prestige, therefore, become an
editor of a paper, and he became ihe
editor of a paper. Now, I find the
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hon. Minister sanctioning him foreign
exchange to go to the United States
of America, for landing in Canada
when the Prim Minister is there,
mollycoidling with big Ministers and
others. I find this gentleman. the

- editor, who would not have been per-

haps known at all m the country,
landing in Buckingham Palace ‘o have
a good look at the vpresent Queen of
England. I find thig editor trotting
one country after another in Euiope,
although his name would have bectt
forgotten jmmediately after he had
left. Yet it was possible for him to
get foreign exchange and do all these
things for the simple reason that he
went under the banner of the editor
of a newspaper. This is the position.
Now, therefore, 1 say the status cf
the real editor is lowered, whereas
the status of fictitious editors, when
they are owners, is 1ncreased and
augmented, in order that they can get
all the advantages that I have just
described. I should like Mr. Ashoke
Sarkar to appear one day betore a
kind of Press Commission or Press
Council and if [ were there 1 should
like to be given an opportunity {o ask
him a few questions about journal-
ism. I wonder what will be his
answer, His answer will not be auy
better than my answer to questions
relating to the theory of relativity.
This is the position.

Now, here again, regarding inde-
pendence of the editor, I would invite
your attention to what has appeared
in the “Searchlight” today. [ heard
that yesterday the case of the editor
of “Searchlight”, Mr. T. J. S. Georgc,
came up before the Wigh Couri of
Bihar. Do you know who went there?
It is Mr. Krishna Menon. It is a
very good thing to see Mr. Xrishna
Menon, fighting there g right cauce.
The editor himself is in detention
under the Defence of India Rules. Mr.
George, who was arrested, 15 not a
communist of any variety, but a pure.
perfect man, a favoured man so long
of the blue blood perhaps that way.
Otherwisz, perhaps he would not have
been appointed as the editor of
a paper like the “Searchlight”.
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Somehow or other, he became .

3 P.M. persona non grata with Shri

K B Sahay, the Chief
Ministey of Bihar. What hap-
pened to him®? The D.IR Indian

border 1s to be defended by putting
Mr George :In  prison because Mr
Bahay did not like him This 1s where
you have come I would not make
any comment. But what has appeared
in the newspapers 1 should hke to read
a few paragraphs from it, after all
just for information andq not for any
comment or anything of that sort

“George's arrest mala fide argues
Menon Mr Krishna Menon opened
his arguments by saying that this
was the first case of independent
India when an editor’s person had
been restrained ”

All that I would ask you to note is
that it 1s the first case in independent
India that 1s alleged here No com-
ment

“Mr Krishna Menon argued that
our Constitution was given to us by
the people of India, not by the Chief
Minister ot a police constable ”?

Mr Krishna Menon happens nci-
dently to be the former Defence
Minister of the country

Surr FARIDUL HAQ ANSARI
(Uttar Pradesh) - You ask him private-
ly He will tell you the reason

Semx BHUPESH GUPTA: I do not
believe in private trade very much.
I am a man of the public sector In
another place he said, just for infor-
mation.

“Mr Krishna Menon said: ‘We may
have no fundamental rights now
The Press may not have been men-
tioned in our Constitution buf it is
a part of our constitutional system’”

He further said

|

“Surely the DIR was not devised :

to be useq for putting pressure on
editors”

Bill, 1963

Then Mr Menon made a very interest-
ing remark By all accounts he is a
smart man full of jokes and humour
not always rightly placed
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He sawd-

“Although the publishers ang the
owners of the paper were responsi-
ble, but no action had been taken
against them.”

His contention was that you have
arrested the editor but the owner of
the paper and the publishers were not
put under detention because of publi-
cation of something

Surr ARJUN ARORA (Uttar Pra-
desh): It may be a case in which the
editor has been giwven full freedom
to edit the paper as he likes

Sarr BHUPESH GUPTA 1 know
Suppose you give me full freedom te
say anything I like

Surr ARJUN ARORA We give you
more than full freedom.

Surr BHUPESH GUPTA You give
it under the Constitution Then it 1
said

“Arguing that the arrest was male
fide Mr Krishna Menon said that
every possible impediment was put
in the way of justice to Mr. George
‘I cannot accept to go and see my
client in the presence of a police
official’ ”

It seems that the Chiet Minister of
Bihar was writing to the owner of
the paper asking the owner to take
some action against the editor of the
paper Mr George This was disclos-
ed Then 1t is said

“The Chief Justice remarked that
the Advocate-General had admitted
the existence of letters and that he
must produce them When the
Advocate-General objected to this
burden, the Chiet Justice said- We
must have the letters

Adwvocate-General-
any undertaking

I cannot give
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Mr. Justice Bahadur: If they are
not available, say so.

Advocate-General: I
they are not available.
search for them

Sart P. N, SAPRU: Sir, on a point
of order. I do not wish to interrupt
my friend, Mr. Bhupesh Gupta, with
whom I have many points of contact,
" but I would like to point out to him
that it is not right, it is not correct
to comment on a case which is pend-
ing before a cour.. We are doing
something which the articles in our
Constitution do not allow.

Surr BHUPESH GUPTA: Therefore,
1 am not commenting at all. I think
in Parliament we can read what
appears in the newspapers.

cannot say
We have to

»

Tue VICE-CHAIRMAN (Sgrr M. P.
BHARGAVA): Mr. Sapru, there is no
point of order.

Smrr BHUPESH GUPTA: Mr. Vice-
Chairman, you are in the Chair and
therefore we are also your bodyguards
in this matter of rules and procedures
and so on. Therefore, we will protect
it with all our might. So I do it with-
out any comment whatsoever. Many
comments are passing in my mind but
they are held in abeyance. The Advo-
cate-General said:

“l cannot say they are not avail-
able, We have to search for them.
They are not in the Secretariat.
They are in the Chief Minister’s
private Secretariat.”

Then Mr. Krishna Menon being a
smart man said-——some remark he
made in the court [ will read out
without comment because I have my
own sense of humour,

Sarr ARJUN ARORA: That is an
exaggerated claim that you have a
sense of humour,

Surt BHUPESH GUPTA: Every
time I speak you are the person who
laughs most.

Surt ARJUN ARORA: Not at what
you say.

[ RAJYA SABHA]
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Surrt BHUPESH GUPTA: Then you
taugh at me. The hon. Member must
be a very vulgar person.

Surt AKBAR ALI KHAN (Andhra
Pradesh): If you have a good sense
of humour, you better finish. You are
wasting time.

Sgrr BHUPESH GUPTA: You
should know that you are wasting all
your time because the Congress Party
can go on without you, they have
enough. We have a few and we can-
not spare.

Then Mr. Krishna Menon said—
just that part and I would finish:

“The Paper's name is ‘Searchlight’,
but we are not allowed to search the
light.”

This is typical of Mr.
Menon’s style.

Surr C. D. PANDE: Pun is a very
bad form of figure of speech.

Krishna

Surr BHUPESH GUPTA: Are you
a man of literature?

Surr C. D. PANDE:
pun is a very poor form of wit
Searching the light or lighting the
search—this is not a very good expres-
sion.

I am saying

Tur VICE-CHAIRMAN (Surt M, P.
BHARGAVA): Mr. Pande, please do not
comment while sitling, If you have
anything to say, please get up and
say.

SR BHUPESH GUPTA: Mr. Pande
has come from a province which was
known for the Nawabs of Oudh.
Therefore, he feels naturally like talk-
ing while sitting.

Surt C. D, PANDE:
Bengal?

What about

SHRT BHUPESH GUPTA: We never
had that type of Nawabs. The ones
we had, they were very bad. We do
not emulate them.

Therefore, I say the editors are att-
acked by the millionaire press-owners.
I wish to invite the attention of the
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House that apart from the case, Mr.
Birla received a letter from the Chiet
Minister, Mr. Sahay, advising him to
sack Mr. George, get rid of him.

Tue VICE-CHAIRMAN (Surt M. P.
BrARGAavA): Mr. Bhupesh Gupta, you
cannot comment.

Sert BHUPESH GUPTA: I am not

eommenting on that case.

Tue VICE-CHAIRMAN (Sart M. P.
BrARGAavVA): You cannot comment on
any aspect of the case.

Surt BHUPESH GUPTA; The case
was forgotten . . .

THE VICE-CHAIRMAN (SHrRI M, P.
BuArcava): Neither about what was
written of Mr, George because it is
sub judice.

Ser1 BHUPESH GUPTA: I am not
commenting on the case.

Tue VICE-CHAIRMAN (Sert M, P.
Baarcava): What you say does re-
flect on the case.

Sart BHUPESH GUPTA: 1 obey
you, Sir. So that is the position.
Therefore, forget Mr. George or
somebody; how do you like it if the
Chief Minister starts writing letters
to the ownerg of a newspaper asking
them to take action ggainst the editor?

Tue VICE-CHAIRMAN (Surr M. P.
BHARGAVA) : That iz a different
matter, ‘

Surr BHUPESH GUPTA: That is
happening in this country. Mr, Vice-~
Chairman, therefore, you cannot have
independence. The editors are not
free. How {o make the editors free
shoulg be the task of the Press Coun-
cil, and that is not possible until we
make certain fundamental changes in
the law and the structure of owner~
ship of the newspapers. That is ano-
ther point I should like to make here.

The other day I invited the attention
of the Minister to a paper, a four-page
paper, a very small paper indeed, but
four pages filled with poison. Tt is
calleq the “Daily Gana Raj”; in Ben-
gali it is published. It is a Bengali

[24 AUG. 1965]
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paper. It comes out from Agarthala
and you will find it interesting. Such
a thing has never happened with any
other paper. It always announces
about Shri Sukhamoy Sen Gupta. It
is publisheq by Shri Nanda Gopal Dey
at the Manik Press on behalf of Shri
Sukhamoy Sen Gupta. Ang who is
that gentleman Sukhamoy Sen Gupta?

Surt G. 8. PATHAK (Uttar Pra-
desh): Is it mentioned there who he
is?

Surr BHUPESH GUPTA: It is not
mentioned there. In the town of
Agarthala, Shri Sukhamoy Sen
Gupta is well known. He is the Deve-
lopment Minister of the Government
ot Tripura. Ang if you reaq this, from
its pages you will know who this
Sukhamoy Sen Gupta is. You will
find from the top lead news here that
the speech of the Development Mini-
ster, Shri Sukhamoy Sen Gupta.
appears in the same paper.

Ax Hon. MEMBER: Naturally,

Sur1 BHUPESH GUPTA: Everything
is natural, nothing is unnatural in this
regime! Here this paper is featuring
it. T have been to Tripura many times.
I made enquiries about this paper and
T collected information in January
this year, eight months ago, and kept
it in my files looking for an opportuni-
ty to bring this matter up in this
House. Therefore, it 1s there ang I
am in a position to invite your atten-
tion to it. I am inviting your atten-
tion to the paper of the 14th January.
You will fing that in this paper the
speech of the Minisler, as a Congress
member, is reported, and in that
speech he incites the people to viol-
ence. I am quoting from this paper,
what he says in his anti-Communist
speech. He sayg that if some people
do anything to you, the Congress will
do everything, we will nrotect every-
thing. In other words, the incitement
was, go against these people, beat
them up, and if you are in trouble,
turn round to us, the Congress people
and the Government, and we ghall
help you.

Suarr AKBAR ALI KHAN: Is that
written there? ’

1140
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Surt BHUPESH GUPTA: I gave it
to her, your Minister. You get it
translated. I am not the official trans-
lator but if 1t is translated, by reading
it, Mr, Akbar Ali Khan, I am sure that
you will come to the same conclusion.

I am saying this thing, do not treat
this as a minor paper

Tue DEPUTY MINISTER 1N THE
MINISTRY or INFORMATION AND
BROADCASTING (Serr C. R.
ParraBHr RaMaN): It is better that he
places it on the Table.

Surr C. D. PANDE: I would just
ask: What is wrong if a certain paper
advises the people to stand up against
the dictatosship or the over-bearing
attitude of a certain party? 1In that
case, the people should be taught to
stand up against that party, and the
editor has done very well.

Sam C. R. PATTABHI RAMAN: He
may indicale if it is g quotation from
the paper.

Swwt BHUPESH GUPTA: I gave an |

English summary of it. (Interrup-
tions).

Suri A. D MANI (Madhya Pra-
desh): On a point of order. Whatever

Shri Bhupesh Gupta says is certainly
very interesting but it has no connec-
tion with the Press Council Bill.

Surt BHUPESH GUPTA: You will
not understand it. There is a thing
-called independence and objectivity of
the paper, freedom of the paper.
Here is the editor

Surt CHANDRA SHEKHAR (Uttar
Pradesh): On a point of order. I am
very sorry to interrupt my friend, Shri
Bhupesh Gupta. But the matter is not
so simple. He has levelled certain
charges against the Minister of a State,
and he is duty bound to quote from the
paper which he is reading in the
House. Whether he 1is the official
translator or not, he should give the
definite  paragraph and page from
where he has quoted, and if he is
quoting out of context, then it is
against the rules, and he is trying to
malign the Minister of a State. If he
has been advising the people to stand
up against saboteurs who are sabotag-
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ing the interests of the country, there
is nothing wrong in 1t.

(Interruptions)

Surr BHUPESH GUPTA: What-
ever conclusion you may come to. I
sent it to the Government. 1 will
again lay it on the Table of the House.
(Interruptions) Not only that, I shall
lay it on the Table of the House one
hundred times. That is why I brought
it. Now, I was surprised when Shri
Mani’s interruption came

Tue VICE-CHAIRMAN (Suri M. D.
Brarcava): Mr. Bhupesh Gupta, you
pass on the paper to the Minister so
that your statement can be verified.

Surt BHUPESH GUPTA.
pass It on.

I will

Surt LOKANATH MISRA (Orissa):
There has been a request from the
Minister for placing it on the Table
of the House.

Sur1 VICE-CHAIRMAN (SHrt M. P.
Brarcava): 1 do not allow it.

Surt LOKANATH MISRA: I request
vou to kindly reconsider it

THE VICE-CHAIRMAN:
M. P. BHARGAVA):
i

(SHRI
I will not allow

Suri BHUPESH GUPTA: I am not
interested in peity things. I do not
bother whether [ssucceed in laying it
on the Table of the House or not. As
long as the Minister sees it, it is all
right. The other day, I volunteered,
1 sent it to her. 1 myself went across

to give it. Usuallv, I do not go there
when the House is in session. 1 gave
it. Again that will be done. I carry

out the direction.

Mr, Vice-Chairman, I was a little
surprised when Shri Mani made that
interruption. If he looks at the Press
Council Bill, he will find many of the
objectives stated under clause 12.

Sur1 LOKANATH MISRA: He is the
owner-editor.

Surr A. D. MANT: Not owner-editor.
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Surt BHUPESH GUPTA 1 do not [ donation, say, of 45,000 franks or 8o,

know He 1s the elusive Pimpernal 1
of the Indian Press I am here, I am
not there I do not know what 1t ha
got to do with this 1 was thinking of
suggesting his name for the Chairman-
ship of the Press Council but after
his remark of this kind, I think I
shall never dream of doing that thing

Therefore, if you read this thing,
you will find certain things The
Press Council 1s to advise the paper

not to write certain things, not to en-
courage certamn things And I was !

pointing out that such things should l
the great !

not be encouraged And
editor of ‘“The Hitavada” ciaiming to
be experienced for the last thirty
years, toppled over a simple state-
ment that I made and came out with
an 1nterruption, fantastic for a jour-
nalist and un-understandable for a
layman, and absolutely irrelevant to
the i1ssues that 1 made

THE VICE-CHAIRMAN (SErt M P
Buargava) You go on with your
speech rather

Sarr  BHUPESH GUPTA But
Shr1 Man; shines in  his own glory
Sometimes when 1t gets dimmed, 1t 1s
necessary to rekindle the light

These are the things that I have |,
pointed out to you I say that these
things have to be gone into Inde-
pendence of the editor 1s of very great
mmportan~e I stand for that indepen.
dence bemg ensured by the Press
Council But the Press Council can-
not do so unless the Ministry and the
Government come to grips with the
concentration of ownership ang diseng-
age the multi-millionaire class and
the monopoly capital from the owner-
ship of newspapers and disengage-
ment has to take place in that parti-
cular sphere in order that our editors
may regain their dignity, the dignity
which at one time Bal Gangadhar
Tilak and manvy other editors enjoy-
ed They rose in their own right, and
they were free to say what they hk-

ed They were the messengers of pro-
gressive 1deas in our society Today
we have some press editor who goes
and borrows money abroad, gets a

in the name of contributing it to the
Prime Minister’'s Fund, ang then we
ate told that he never informed the
Prime Minister about it nor gave 1t,
and there again, we find that certain
forergn exchange rules have been 10
lated For obvious reasons, I am not
namung the person, the editor But
such things are happening Either
you gell your intellect at the altar of
the multi-millionaire class and be-
come editors of the Press losing your
independence and integrity or, if you
dare to raise your voice and function
as an 1ndependent editor, you are
treated with contempt, with all kinds
of unfavourable things, on the part
of the Government and of the owners
We want to put a stop to this thing

Mr Vice-Chairman, the indepen-
dence of the Press cannot be ensured
unless the working journalists too are
given freedom of expressing their
views and other things and reporting
objectively Take for example, what
happened recently 1 tell you News-
papermen 1in out country are, by and
laige an excellent lot, enterprising
men, with a robust mind, with a for-
ward-looking mind, who want to serve
the country and the Press and upgrade
its stature But they function under
all kinds of inhibitions, restrictions
and regulations and sometimes they
are subjected to 1ll-treatment and so
on And how do things develop” Re-
cently you know Mr Vice-Chairman
that a controversy arose between me
and Shr: Satya Narayan Sinha over
the attempted visit of Shr1  Satya
Narayan Simha to certain night clubs
m Paris T thought that I should issue
a statement ang I should write a letter
to the Prime Minister, and I released
the letter to the Prime Minister to
the Press also for public information

Tae VICE-CHAIRMAN (Surt M P
Brearcava) Mr Bhupesh Gupta you
a~e wandering too far from the Bill

Surt BHUPESH GUPTA I
coming to the Bill

am
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THE VICE-CHAIRMAN (Surr M. P.
BHARGava): You admit that you
have wandered away from the Bill
wnen you say tha. you are coming to
the Bull,

Sert BHUPESH GUPTA; It is like
wandering in the Moghul Gardens.
You do not stick anywhere. You pick
up a flowcr from here ang another
from there and enjoy that thing. 1
am picking up the flowers from here
and tuere. You see how the Press
behaves. It is a very recent example
in which you will be interested also
for information, not for any other
reason. A certain news agency—l
will not name it—decided to release
parts of my letter to the Prime Minis-
ter to the Press, circulate it, It was
nearly ready. They telephoned me to
verily as to whether this has been
done correctly or not. After that the
thing never appearsd. Naturally, I
became a little inquisitive. Why? 1
wag informed—I can state on affirma-

tion—by the owners—soms people
highly connected with that news
agency—that telephones came from

the hon, Minister of Parliamentary
Affairs advising them not to publish
or circulate such a thing. This is the
position.  Now, whethey it is
true or false I do not know. But the
fact remains that it was not published.

Suert C. D. PANDE: You must not
circulate a false story.

Surr BHUPESH GUPTA: This kind
of pressure should not be brought,
Mr, Vice-Chairman. Sometimes we
fing that certain companies also bring
pressure on the editors of the papers
not to publish certain news. If these
things are indulged in that has got to
be studied. I am not demanding that
certain regulations should not be
there. But this kind of thing should
not be done.

Surt C. D. PANDE: With your
permission, Sir, I want to know for
the enlightenment of the House that
suppose there is a party which owns
a chain of papers and that party has

[ RAJYA SABHA ]
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got a doctrine where the freedom of
the Press is tabooed. What is the
remedy for the workers in that press
and how far that press will have the
objectivity for which Shri Gupta,
stands, like the “New Apge.” If the
“New Age” does not like something,
may I know if it will publish it. Since
you say others should have an objec-
tive mind to publish all things, you
should not object it. I am sure your
press will be forbidden from saying
anything which you do not like. Is
your editor free to do anything that
he likes?
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Sxrt BHUPESH GUPTA: My Edi-
tor is free to do anything in the ser-
vice of the toiling people,

Sur1 LOKANATH MISRA: Would
you accept Dr. Pande as the Editor of
the “New Age?”

Surt BHUPESH GUPTA: Dr. Pande
might apply for being the Staft Edi-

tor of the “Indian Observer.” (In-
terruption by Shri A. D. Mani) I do
not know. I am told it is a good

paper. He said he would not appear
in the category of small papers. It
might offer a post to our great friend.

Suri ARJUN ARORA: Dr. Pande
will not like to be the editor of “New
Age.” He is satisfied with being the
editor and preserver of Olg Age.

Surt BHUPESH GUPTA: But the
looks very young, very green as one
can ihink of. Thore will be a little
bias. I shall allow marks for that.
I am not seeing papers in the hands
of Mr Mani which preach commu-
nist ideas. I am not asking for that.
All 1 say is if the workers go on a
strike, he should give an objective re-
port of the strike and other things.
That is what I demand. I want truth
to be told in its entirety. That is all.
And naturally, in a society like ours
we have {p have an open heart and
mind to the problems of the people.
You cannot develop a society, pro-
mote noble causes without having
certain norms and ideas. Even in this
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matter 1t 18 the task of the progressive
newspaper mdustry in the countiry to
promote 1deas that help in making the
na.lon culturally and matenialiy ad-
vanced, That s what I say. Dr.C D
Pande need not be appruhensive of
that

I was speaking about the working
journalists, Mr, Vice-Chairman. Their
independence and dignity are also of
very great importance from the pomnt
of view of protecting the indepen-
dence of the Press at large
But today we find they are not
in that position Today they are
subjected to humiliaung conditions,
pressures of all kinds, pressures of
certamn subservient editors, owners,
government people and others Some-
times we find that some newspaper
people are sought to be placated by
the Government by appointment as
Ambassadors to certain countries
What do we see here Some Minis-
ters cul ivate cerlain newspaper re-
presentatives of storywriters, colum-
nists of certain newspapers, g=t a lot
of publicity through them and they
exert their influence 1n order to get
them appointed as Ambassador to
some country, although on their own
writing these persons or journalis’s
may be seen to be unfit to interpret
the Indian policy, the Indian minds,
the Indian ideas to the world at large
and to an African country Such
things are happening Theiefore, I
gay that these working journalists
must be treated with honour and dig-
nity They should be wedded to ob-
jectivity and truth, encouraged by
the Government on the one hand and
loyal tg the owners of the newspapers
on the other But that cannot be pos-
sible until and un'e"s we rescue our
newspaper mdustry from the clutches
of the big moncpolist and also we
persuade the Government to give up
1ts policy of undue influences and un-
justified pressures on the working
journalists Mr Vice-Chairman, that
1s also another aspect of the matter tr
which I shall invite the attention of
this House
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Now let me come to certain specifie
provisions of the Bill The amend-
ments I have given, I am sure, the
Minsster has studicd them I know
that none of them will be accepted I
am a map ever so rejected How can
I hope to be accepted 1n the matter of

amendments even to the Press Council
Bili?

Surt M RUTHNASWAMY: You
do not know how to propose,

Surr BHUPESH GUPTA; That 1
am learning from jyou who has
been always a failure

Now, Mr Vice-Chairman, I
your attention to clause 4(2)

invite
It says

“The Chairman shall be a person

nominated by the Chief Justice of’
India.”

I do not mind 1t But the Chief Jus-
tice should consult the organisations
of the working journalists I am not
saying that the Chief Justice should
be bound by their advice But 1t
would be good to lay down that m
this matter, which 1s not a judimal
matter, 1t should be approached from
the point of view of public policy
Perhaps 1t would be profitable for the
Chief Justice concerned to consult
working journalists and seek their
opmnion in the matter

Mr Vice-Chairman, I should like
five Membe1s of Parliament to be re-
presented on the Press Council If it
1s three Members, the problem arises.
The Congress Party will monopolise
1t And perhaps an aspirant for posi-
tion 1n such a party may be Mr Mani
who, I am told, 1s an asprrant for De-
puty Ministership

Surt C D PANDE You are un-
sulting him

Sgrt BHUPESH GUPTA 1 am
sure you are not, Mr Mani1 I would
never lhike to see yo 1 1n those benches
Can I have an assurance from you?

Tue VICE-CHAIRMAN (Serr M P

BuarGava) Mr Bhupesh Guptn, please
addresg the Chair,
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Sur  BHUP.LSH GUPTA Mr | pirocedure that we get 1n the Court
Vi~>-Chairman, Mr Mam says h- 15 | should not be brought in, otherwise 1
ncver an aspirant becomeg a kind of a court of law and
I would Iike the Press Council to

Surt ARJUN ARORA He does ] avold belng a klnd of a quas]-court of
hot say so law because that will create compli-

Sur1i BHUPESH GUPTA He says
nerther ‘yes’ nor ‘no’ Anyhow, if you
have three people, it will not be pos-
stble  Therefore, 1 think the num-
ber should be increased The Rajya
Sabha should be adequately represent-
ed

SHrr A D MANI How many?

Surr BHUPESH GUPTA We have
glven some amendments At least
one or two should be from this side
of the House If you say good things
I have no objection in nominating you
and taking a risk

Surt C D PANDE This 1s bribing
him

Surr BHUPESH GUPTA Do not
say that I am suggesting that from
any selfish pomnt of view I think
Members of Pailiam nt shoulg not
be there for the sake of an apology
They should be representing broadly
the opinion 1n Parliament And that
1s not possible to ensure unless yon
increase the number Here agam, 1n
regard to clause 12, I have given a
whole number of amendments con-
larging the scope of this particular
clause I need not repeat 1t here The
objective of this Council should be
enlarged and 1t should function in a
manner which makes the Press really
independent angd useful to the society
[ need not dilate on that

Clause 13 provides for censoring I
say that censoring should not be pro-
videdq for The Press Council should
not be a punitive body Tt should not
punish anvone Censnming 1s a kind
of punushment and what 1 say 1s that
the Counci sha'l 1n such cases state in
writing its disapprova! ot particular
writings in  the newspaper That
shouald be done Here again, the legal

cations and also bring 1t into conflici
w1l h very many newspapers in the
country I would like that body to be
a body of digmty, commanding the
confidence and affection of the Indian
Journalists 1n the country

Then, with regard to clause 14 I
have dsleted that thing requiring the

discovery and production of docu-
ments That provision should go
The Press Council should not have

the power to go in, under the ordi-
nary law for discovery and produc-
tion of documents That would me<an
persecution of the journalists The
journalists should be free to collect
things from whatever gource they can
and so long as they own up the res-
ponsibility 1n the matter of publica-
tion and the editor 1s responsible, they
should be left free They should not
be called upon to divulge sources If
You keep this provision here, 1t would
mean interference with the free
functioning and effective functioning
of the Press 1 do not see why the
Press should not be given the free-
dom which they are enjoying in this
matter today Therefore I say that
this thing should completely go That
should not be allowed.

I have a very serious objection to
this parucular sub-clause 2(b) of
clause 14 The Minister will please
consider again whether this should be
1etained 1mn the face of almost univer-
sal opposition coming from the ncws-
papers and publicmen in the country.
Again, with regard to the various
other things, the legal procedure
should be, as far as possible, avoided
The Press Council should be a correc-
tive body an advisory body, a body
that mspired people, educates the
Press to move 1n the correct direction
That should be the approach There-
fore my series of amrndments are to
this end I hope the Minister will con-
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sider them. I know that they will
be inclined not to accept any because
I undoubtedly qualitatively 1mprove
and enlarge the particular provision,
and I do not see why when they have
enumerated certain things, other
things should not also be mcluded
That 1s my suggestion

With regard to various other mat-
ters, I do not like fo say much but
one thing I would say 1s—and I have
giwven an amendment to this effect—
that big business people should no.
be given much place in the Press
Counci] at all Editors who are eithe:
subservient or connected with the big
business or who are otherwise un-
dependable from that point of wview,
should not be appointed as members
of the Press Counc:i Newspaper edi~
tors, unl.ss they are really ediors,
should not be coming as benamdars,
that 1s to say, no editor shoulq be
there on the Press Council who 1s not
in fact an editor For example, there
are some editors whp are in fact edi-
torg at all The Government should
see that some of these people do not
find a place Only those editors about
whose 1nfegrity and views and other
things—wviews 1n the broad sense of
the term—people can have confidence
the journalists can have confidence,
should be placed on the Board The
working journalists, not being editors,
should be given preference because 1t
15 the men at the bottom the men who
are running the journals, should be
more and more elevated to the high
position and given a place of honour
for service to the Council and to the
country and also to the Indian Press
Here again my fear 1s—I declare here
that the Press Council may be man-
ned by people who are directly from
the big business or people who are
closely connected with the big busi-
ness They may sometimes come as
editors, sometimes may be coming as
representatives of the management
but together they must not be allowed
to have anything like a decisive say
in the Press Council at all The voice
#hat should be dominant 1in the Press
Council should be the voice of the
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journalists, real working )ournalists
or others like Members of Parlitament
—1I suppose good Members will go
there—and other publicmen but cer-
tainly the press barons and their men
should not be given a big position 1n
this, That 1s my very important sug-
gestion

1152

The composition, of the Press Coun-
cil 18 of very great importance and
here again I would not like the Press
Council to interfere with the day-to-
day working of the Press There are
ordinary laws which would take their
course and they should nof come in
They should not even inierfere with
vrews so long as they are within the
broad framework of progressive
vi ws I am not saymng about parti-
cular party views but suppose the
Press preaches communalism ot
preaches imperialism, that should not
be encouraged, just as even today .f
some press were to write for certain
old things 1n our country, which we by
PdoSINE 50Ciai  1aWS have given up,
the Press Council or for that matter
anybody would not encourage that
Similarly, today in a dynamic soctety,
we should come to the conclusion that
certain 1deas and values of life have
become out-of-date and retrograde
broadly speaking and certain other
things are progressive and forw. .
looking We should give encourage-
ment to progressive 1deas and dis-
courage socially retrograde ideas, etc
For example casteism and other things
should not be encouraged in news-
paperg or for that matter communal-
1sm of any kind These are things not
to be just prosecuted by law For
example, the Press Council can exert
1t mfluence by way of advice to the
papers 1 our country not to encour-
age communalism in whatever form
or similar other things which are de-
trimental to the larger national inte-
rests and our people This 1s what T
say Subject to that limitation, they
should be free to contend, to go inte
conflict of 1deas, fight 1deas which they
do not like and carry on debates of
1deas in the country and thereby en-
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lighten and inform the people so that
they can make their choice.

Our editors should be men who are
sensitive to the lives and living of the
people. They should not only be pat-
rictic, they should also be democrats.
Today we have set before us the ob-
jective of socialism and therefore our
editors and others should be encourag-
ed to inculcate that spirit, imhibe
those ideas and carry them through

their columns as far as possi-
ble in the way they like best.
There will be divergence of in-

terpretation and expression of views
but there nobody should be encourag-
ed to speak for exploitation by
foreigners or Princedom or for
princely state of things, etc. We know
that it is not done but similarly there
are certain other things. For example,
our editors should be people who are
against monopolist exploitation in our
country. That exploitation affects all
of us, barring a few., Our editors
should be people who promote com-
munal harmony in the country and
uphold the ideals of secularism in the
eountry. Our editors should be such
people who would impart to the news-
paper reader the love and affection
for the toiling people, for the starv-
ing millions of our country. Our
editors should be such people who
would bring from across the frontiers
t0 our Press not retrograde writing,
decadent ideas of the American way
of life but the progressive, profound
democratic ideas of the new mankind
that is born in all parts of the world.
Therefore we want such men, men
who in their heads carry novel ideas
and who in their hearts carry affec-
tion, enduring affection, abundant
affection for the people, who need all
our attention, sympathy, encourage-
ment as well as enlightenment from
our side. This is how I view this
wmatter, Mr, Vice-Chairman.

Therefore 1 think, unless the policy
is made clear along this line, policy
in the sphere of organisation of the
Press, policy in the matter of direc-
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tion to the working of the Press Coun-
cil, policy in relation to the working
journalist, policy in regard to the
question of ownership, policy in regard
to the attitude towards the language
paper, policy in the matter of prefer-
ence between the press that is weak
and the press that is strong, unless
these basic and vital policies are
effec’ively dealt with and settled in
the interests of the nation and the
working journalists of the country,
however much we may have the Press
Council, they will flounder on wrong
policies, and will disappoint us, for
they will not be in a position to deliver
the goods they are expected to.
Therefore, 1 think, the Ministry is
called upon to take up this matter,
not from a narrow angle but a larger
angle, and in this matter, Mr. Vice-~
Chairman, the Ministry itself, because
it is also a publication Ministry, the
Information and Broadcasting Minis-
try has an important part to play.
The All India Radio is there, and there
are many publications and journals
which they bring out. So the Minis-~
try should set an example, should be
a path-finder. But I do not think the
present Government, even if my
esteemed friend, Shrimati Indira
Gandhi, happens to be a Member of
that Governmcat, would be in a posi-
tion to rise above the petty prejudices
of the Government, invasions of the
Government, political affiliations of
the Government, ideological narrow-
ness of the Government, and to dis-
charge this great responsibility.
Nevertheless I should appeal to her
that if she is really interested in doing
a good service to the cause of the
Press—and 1 do not see as to why she
should not be interested in that--
then it will be necessary for her, one
thing, to take counsel with the work-
ing journalists time and again, re-
peatedly call them to informal meet-
ings and conferences and take their
opinion, the opinion of journalists
who do mot come in limousines but
who come as ordinary correspondentsg
and reporters, talk to them, listen to
them, see what thev have to say of
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their difficulties in functioning as
newspapermen and seek ...

Suri A. D. MANI: Even reporters
have limousines; reporters are being
paid so well that they are having
liniousines.

Surt BHUPESH GUPTA: Yes, in
our country something can be bought,
I know, but I think the reporters are
not a purchasable commodity. Mr,
Mani, you are very well fed, I suppose,

Surt A. D. MANI: No.

Surr BHUPESH GUPTA: You are
not. I do not know, anyway, but you
cannot be bought that way. I can
understand you being bought by some
temptations from the treasury Benches,
but certainly multi-millionaires will
not buy you. This is the position.
Therefore I say that they should be
consulted. Well, it is for Mr. Mani
to advise what sort of people should
be consulted and the Minister should
take this thing. Otherwise, all these
things will be a failure. Mr. Vice-
Chairman, today, after so many years,
we are passing the Press Council Bill,
which ghould have been passed in
1956. Mr. Mani has grown grey wait-
ing and waiting for the Press Coun-
cil to come. He wrote about it eleven
years ago, even now it is not passed,
but he hopes it will be passed and we
too hope so. Such is the position.

Now, what about the other recom-
mendations of the Press Commission?
Many have been implemented. 1
think the time has come for reviewing
the work of the Press again—I am not
suggesting the appointment of a Press
Commission although I should like
one; in the new context of the situa-
tion it is necessary to appoint another
Press Commission of a different type,
with certain clear perspectives in
mind, objectives in mind, with better
directions for that Commission to
make recommendations in order to
improve our Press, to suggest concrete
measures. Mr. Vice-Chairman, 1
think, I have made enough sugges-
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tions for our esteemed friend, the
Minister for Information and Broad-
casting, and I should ask her not to
give an opinion on it, on everything
I k-2 -:d, tomo-row or the day
after. But I hope that she would at
least consider them, look at them,
study them, and after a study reflect
upon them, and judge them in the
light of our experience and of our
known knowledge, and if she secs
there is some validity in what I say,
then 1 think she should have the
courage to take adequate steps in
order that what she considers to be
valid becomes the law of the land and
part of our life in the Indian Press

Mr. Vice-Chairman, therefore, im
conclusion all that I would like to say
is that today we are concerned with
our Press because it looks as though
our Press, unlesg it is given orienta-
tions in better directions, may engulf
and encircle our political life with
wrong, retrograde ideas. It seems that
unless we break the monopoly control
in our Press, the Indian newspapers,
controlled by a section of multi-mil-
lionaires, may launch a very severe
and ruthless attack on our democra-
tic and parliamentary institutions. It
looks as though, Mr. Vice-Chairman,
that unless the Press is saved from
the hands of the monopolists, they
may engineer all kinds of machinations
in order to frustrate elections in our
country in a proper way and see that
a wrong type of people come to
occupy positions of authority, posi-
tions in Parliament and in the Legis~
latures, and in the Treasury Benches
If the Press is not given orientation
and saved from reactionary mono-
poly interests, it looks as though, Mr.
Vice-Chairman, we may be facing a
situation in the country where this
Indian Press, under the control of
monopolists and under the influence
of and connected with reactionary
political interests, may prove to be
the most ruthless weapon of political
struggle, not only against what we
aspire to establish, but also against
the gains of our freedom struggle, of
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our struggles in free-India. There-
fore, danger looms ahead. Control
this Press, this monopoly control, this
monopolistic Press. If you want to
save our democracy, decency in public
life, fairness, objectivity, integrity in
public life, courage among men who
want to fight for noble causes, if you
want to ensure that the Government
does not fall under the spell of an
evil influence, of a pressurizing reactio~
nary Presgs, then it is the bounden duty-
of Members on this side of the House,
and on that side of the House, to put
their shgulders together and ensure,
with all the efforts they can make,
that the Indian Press is saved from
such evil influences. The Press is a
ve.y powerful weapOn in the hands
of reaction, and once that weapon is
allowed to become formidable, and is
allowed to gather strength, I am sure
what they will strike at is not merely
this party or that, this idea or that,
but they will strike down the very
edifice on which our Constitution is
based, the very edifice on which we
want to re-build India in the image
of our martyrs and leaders that are
no more with us. Therefore, today
the fight against monopoly Press is
fight for the preservation of the heri-
tage of our freedom struggle, and the
cultural heritage of our people. This
fight is the fight for the future against
¥he forces of decay and destruction.

Therefore, Mr. Vice-Chairman, 1
would again appeal to this House and
%0 the Governmeni: Take care of
this Press before it overwhelms you—
reactionary momnopoly Press 1 have
in mind. Once you go that, you will
find support and encouragement from
every newspaper—they may lhold
divergent points of view but all the
same contribute in their own way to
justice; juat as many streams flow
into the sea, similarly you will find
various newspapers with progressive
tdeas converging in the same way as
the rivers from different directions
flow into the sea. That will be the
position, Let that situation be created,
Mr. Vice-Chairman TLet the Press
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of India not remain in a state of
siege in the hands of the monopolists.
Let the Press of India grow in the
democratic, fighting traditions of our
people. Let it bring the message of
the future to our men and women.
Let it mould their ideological, politi-
cal and cultural values in such a way
that this great nation, by the toil and
efforts of our people, with the support
of the Indian Press, can shine in still
greater glory and in more majestic
splendour. We want lhe Press in
India to be so directed, encouraged and
helped that it becomes the harbin-
ger of that future thal we dream of
and which as yet has not been realis-
ed. Thut s how we should look at
it. Therefore, I say, Mr. Vice~-Chair-
man, that this is the real issue.

I say this because about the Press
I feel very deeply emotionally. Speak-
ing for myself, even in England when
I was a student, T liked journalism
and I used to write in newspapers.
We had a students journal of which
my departed friend, Mr. Feroze
Gandhi, was the manager and I was
the editor and we were running it
Together we did it. Similarly after
coming to this country, I was also
working as editor for many years in
our Party journal, and also of the
“New Age” which was mentioned, 1
also served as editor. Though I have
done some little work in Parliament—
I don't know for what purpose—
though I have done something here,
1 have been always connected with
newspapers, of a type you may say.
in one way or the other. I have
always cherished my friendship and
association with journalists because I
find thev are informed and enlighten-
ed people. That is why I like them,
and 1 like them even when they dis-
agree with me. Maybe sometimes
there is disagreement. But then out
of disagreements and discussions im
national life, better things come out.
They arise from contending ideas and
conflicting views. 1 always feel sym-
pathetic towards all these people.
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Yet, see the plight of these people.
Young and enthusiastic informed men,
ee how they suffer. It is not money
fhat matters. Today I think their
intellect is always under some kind of
suppression, some kind of a regula-
tion and so on. Yet they struggle on
&nd they fight on, and that goes to the
glory of these people, Mr. Vice-
Chairman. Therefore, I have spoken
Fere. T am not an experienced journa-
list like my esteemed friend Mr. A. D.
Mani, but I do have some little experi-
ence of it, in that particular field. I
can tell you that I have been to some
trogressive newspaper offices in many
countries in Europe and the socialist
countries, and I have seen many
things. Also I have some ideas and
1 can tell you that the orientation of
the Press must be an orientation in
favour of the people, must be an
orientation in favour of progressive
ideas that stir the imagination of man-
kind towards the glorious destiny of
rnankind today. And in this task I
think our pressmen can play an
important part. The only thing that
remains for the Government is to dis-
charge its own responsibility as it
occupies a commanding position in
our national life, by giving all
encouragement and assistance that the
development of a fearless and free
Press demands in our country. Unless
this is done, we will not be achieving
the objective that we have set even
in this particular Bill.

Mr. Vice-Chairman, once again I
thank the Government for bringing
this Bill, even though late. Better
late than never. Since the hon.
Minister of Information and Broad-
casting is here, I should like to ask
her to consider the problem in its
entirety. Review the work that has
been done and take credit for achieve-
ments, make a critical review of the
failures and have the courage to
rectify them. Go forward with all
strength and with the co-operation of
journalists, and the enlightened public.
I think if she can fulfil this responsi-
bility, she will have done a noble
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service not only to the Press of India
but to the people of India also. Thank
you.

Tue VICE-CHAIRMAN (Surr M, P.
BuarGava): Would you take to
intervene now at this stage?

Tue MINISTER or INFORMA-
TION AND BROADCASTING
(SerTMATI  INDIRA GANDHI): MT.

Vice-Chairman, I want to make it
clear that I am not replying to the
debate. Since the hon. the Deputy
Minister is in charge of the Press in
my Ministry, he will do so whenever
he gets the chance, and I have no
doubt that he will deal with gll the
amendments that have been tabled.
However, I have got up now to direct
the attention of the House to certain
broad principles and objectives of this
Bill, for unless we keep these in mind
we may lose ourselves in a mass of
details—as we have lost ourselves for
a considerable time—which are of
lesser significance.

First of all, let us remember that by
sponsoring this Bill, the Government
of India is breaking fresh ground in a
new fielg and in a manner which has
not been done so far anywhere else
in the world. Both in Parliament and
outside, this matter has been viewed
from two differing points of view.
On one side, it is strongly felt that
the Press Council should be essential-
ly a ‘measure of self-regulation not
only for the profession of journalism
but also on the part of the newspaper
industry. Considering the structure
and the aims of our Indian democracy,
and the character and composition of
the Indian Press, hon, Members will
agree that it is by no means easy to
reconcile the interests and functions
sf the industry and the profession
with our national objectives. On the
other hand is the view that the Press
Council should be constitutedq and
used as an instrument for curing the
industry as well as the profession of
all inadequacies and weaknesses. In
this context, it is expected that the
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Press Council should directly carry
out many positive measures of reform,
of improvement of and assistance to
the industry and working journalists.
There was even an amendment before
the Joint Select Committee suggest-
ing that the Press Council might deal
with the question of newsprint. Now,
it is obvious that the Press Council
cannot be expected to take up and
deal efficiently with such a wide range
of administrative and executive duties.
The measure before the House has
inevitably to have a limited purpose.
The Bill is thus a compromise, a prac-
tical compromise, between the idea
of self-regulation by the profession
and the industry and a desirable
minimum element of regulation by
way of assistance of a statutory
character without which the self-
regulation may not be effective, as the
Deputy Minister and others have
pointed out by citing the Gunn case
in England. Had the industry and the
profession been able to exercise the
necessary self-regulation, there would
have been no need to bring in this
Bill before Parliament.

I am glad to find that, on the whole,
there is a large measure of agreement
expressed by all sections of the House.
Many hon. Members have tabled
amendments and we shall certainly
look at them very carefully. Two
gimilar bodies which have been men-
tioned here time =and again are the
Medical Council and the Bar Council. .
I am neither a layer not a medical
person but I have heard it said that
the task of the lawyer is to get his
client acquitted and to find loop-holes
in the case against him  irrespective
of whether the man is guilty or not,
whether he had committed the crime
or not. Similarly a medical man, it
is said, may pronounce ap operation
to be successful even if the patient
dies afterwards. Now, being a lay
person, I see things from a slightly
different angle, I must confesg that
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freedom of the individual, provided,
of course, that he or she does not com-
mit any anti-social or anti-national
act.

While the general level of our
newspapers is quite high, we all know
that there are exceptions, that there
have been and still are cases where
innocent persons are harmed, where
passions are inflamed and a tense
atmosphere aggravated to the detri-
ment of public interest. I should like
to quote from a famous case which
has been quoted in the Report of the
Press Commission:

4 P.M.

“In Gitlow v. New York, 1925
S.C. 13, the Supreme Court had to
pronounce—

‘It is a fundamental principle
long established that the freedom
of speech and of the Press which
is secured by the Constitution
does not confer an absolute right
to speak or publish without res-
ponsibility whatever one may
choose, or an unrestricted and
unbridled licence that gives im-
munity for every possible use of
language, prevents the punish-
ment of those who abuse this
freedom’.”

This has happened in our country
time and again and that is the reason
why the Government was so anxious
to bring forward this Bill to the House
and to have the proposed Press Coun-
cil. Mr. Bhupesh Gupta has asked me
to do many things which I think are
beyond my power but not heyond the
powers of the Press Council and the
very reason for proposing that Coun-
cil is that it would tackle some of the
problems concerning the Press which
are before the country. The Press
suffers from many ills and monopoly
ownership is certainly one of them
and that is why if Mr. Bhupesh Gupta
studies the Bill, he will see that this
is one of the items brought within the
purview of the Press Council. Mr.
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Gupta has been objecting to our help-
ing big papers. Now, we have certain
rules and regulations and we try to
follow them to the best of our ability.
Advertisements to the papers are
given according to the circulation of
the newspapers. Now, it does happen
that the bigger newspapers have a
bigger circulation and from that point
of view they get more advertisements,
bu: may 1 point out, Sir, that Mr.
Bhupesh Gupta himself is guilty of
giving mo-e publicity to the “Ananda
Bazar Patrika” than I could ever do.
1 have hardly seen a day pass by
when the name of this newspaper and
1ts editor or the editor’s father has
not been mentioned.

SHrr A. D. MANI: The “Amrit Bazar
Patrika” also, both.

Sarimarr INDIRA GANDHI: Both
big newspapers. I do agree with some
of the points made by Mr. Bhupesh
Gupta. One of them is regarding the
basic purpose, namely, that our news-
papers should put important issues
before the public and try to explain
all aspects of the problem, so that
people get a fuller view—both sides
of the question of what is happening.
However, this cannot be forced upon
newspapers; it can come only by
public demand and I hope Mr. Bhupesh
Gupta will create this demand in the
people, not by decrying other people
but by trying to build up good new
editors ang others concerned.

Surr BHUPESH GUPTA: Only if
you allow me a little immunity from
the D.IR.

Surimat INDIRA GANDHI: A5l
said, I do not wish to go into the
amendments as the Deputy Minister
will deal with them at the end of the
debate. The purpose of my getting
up was merely to suggest that we
should not forget the basic fact of
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the situation in India today and the
necessity for agreement on the broad
policy of the Bill which is essentially
to meet that situation and at the same
time to maintain the unique measure
of freedom which the Press enjoys
in our country, I feel that some of
the amendments, if accepted, would
prove restrictive of this freedom and
1 am wafraid that if the Press Council
were to be charged with tasks far be-
yond its competence and its natural
functioning, we would be defeating
the very purpose of the measure
before us. It is certainly not our
claim that this is a perfect measure.
In the precent context and at this
stage of the legislation, it would be
difficult to geek perfection, I would
merely suggest to the House to allow
the Press Council to be constituted
and to let it function for sometime
within the framework of the Bill as
amended by us. There will be tim
enough to consider, in the light o:
future experience, how best to
remove any inadequacy that may be
felt in the course of its working.
Thank you.

st W@ AW (999) ¢ aTEE-
JrF weEg, § I¥ y@Aad ¥
warfes fa% w1 = § faw
recizat S gMa3 5,000,
10,000 a1 15,000 ¥ Fx 3, fam=y
T TAE FgT AT 8 ) 59 faw ¥
fraras F1 9% FT AT WA AT A1
fir foradt & fadr ag w9 Fefas =
AT WY | WX ATEE YA AgIE,
#Tr oY g7 AT H qoat @ s deh
ATF® 99 vEarew oy R e
AT 15,000 A E . @rFag
oo FETARATE 7 a8 F wea §
fraar Y Wl § A% e g
AT ATFEY 1 waet H Arwfeaw &7,
I A, WA A FATFWE 1 A 7
¥ xg T #r3frae faw w1 qqr, gl AR
W W wefaw § W S FT HIET
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[t s A
feer g, womdy faeq & g gonme
¥ gu Frefrae €Y I F AT FTH FA
T #E e & SuR TeE H ag
Fga Argarg fv  fNg @71 Ak
wEar AFg e wahw fawa
A1 W E, AR AR S wforarge ¥
Fgr owr f& ufmwr & @w gwrR
e faa §, WK § ag awAar g &
7g <1 fae § gaeh 99 A—7F a8 o
FT A R AR fF 3 zOd 9T
g & T—w Jgi T '
qEYTE FT qeAT g A qrr
gar @ §§, s wR-er
g A AT TomrfEl ¥ 8T W O§
gaTog qQr §, o § quearg v
37 FHfayagfaa ufaa adl & |
§ mfar #gar § & a8 afew
T g witw fae gfea dwa
e & A9 § I IGF UTI-AT FAH §,
fSaaaT @z T aMCE ST F TR
FEH AT W TR FIT § ST
g WY 59 Frefraw g et a@ @Y
g T g1 e g1 T Fw
qFEwT W T qES §, dReEA &
Fqq Y wem gwa § 1 faesd we o
T ¥ GATR @A H Y “MTET =
¥T "’ guaik uF fedAww a1 A%
AT AT AHY g0 | AR AT
gam damgm § f& uwawe @
T F AT AR FEA AV § 6K
7T g 99 Fefaa o FTH T N
TEATaT & 9 {6 ©ew & i fafs-
wH F 9y, A A S WRRy g
I g ‘T Wi W dm9 §
a7 OF a3 & 9w fafefasm @
g, TRag Fegfaead), g@wW I
gk 9% fafaeey & @t TR
g & 9 T9) g FW, 9 aF
fr gt aga ar ‘A" 7 femr S

[RAJYA SABHA ]
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JT aF § HEa  § fEwmw
qFEH Y S § 1 ww ¥y i
g2 & fF ux aw g g &
FEA AR T FF & A A F
T e U g oy fF s
¥ 390 TF §G FA G qam {9y
A FqAT AT ; 99 FA F 987 o
FHq & Ig  fHEY qEaEIR @ §g %
FHT E, TGAIT F 9G FY qrev @
afy & ) e A wwar, W
foer 9 qoare @@ @ gwdr
T g g HE FH o wFAr g, TG
FIEF ATTRAT §, T TG AT FHA
g1 @ IT A QHTET FT AW IF
I AT AT §AC g E | WS
T gR 7 Sw Frsfad aAr w6,
TEEE & gWA AR, FGARATAT
FT &G B AW FOT 7 G HT
feqeefiaR d%T a1 Fw N TwlAg,
AR I F AW FE A g Frefad
# ol T wTwaES g1 SE,
¥ mFas zofay sgarg fF e
37 FfEare &7 QY &Y S aEry
THIT BRI AT FT, qG FQAT [F NG
Frofraer IR arfr 3 AL g
UF TR O arAvrd q §, s
39 AGATY A qTFE AN A g T
TEETC 1 g fres gy #41 f
g qi= arfd, ST artqT, d arfdE S|
Fefaa & & IFT & | OV OF A@ FT
OF FEA FE a9 @ § I HEET
1 q0 37 F Qg N 739 HEIA
gar N a3w? 94 & mEAR §
rsdqd &, 99 g et gra Al
AT 1A Fady g fw 7
S gITT AT F9 @ E, frawr v
TGS HET AT, I9 9T Jg TaH-
HT g SIorTt S 9T E F9 AT
M f5y 39 99 s & a&q
g Tgf & afss &M g@d &
SLCIE-CIL T SO C s I
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HI AFIAT 9 F q17 § Faq, 05
TE A A AT G AR P |

§ 7 A0 areat § 5 R qwar

I F5 gAY AW AR fad
gl § @ oot o e § gw
q & W 1 A 77 ag DeiterT a8
et Fifs ST wrefaw o o= o
&Y ST AR 9 918 99 Frafrga
M JEH! TN I AE Sfeeq
| S wrsfmw w1 Sy s
grr 93 < sifkew w1 Arfaet g
T 99 Frefad ¥ st Jwa) S wawr
ft @ ) ¥ A% Jfew & Tifwde
4 | Niw Afeey ufeed 3 ow faee
TIMET AR I9E ¥ T 5w
F fag il A e | AR A
Sfrewey siiw wiftew & S99 srefaw
F JFA H] AT O ) W AR A
i ST wafaer Tl vav ag qfere
dar et f g@% g oY Fw SO
R ST AT g J SgET mde
T T | TW q<E & Prelt a0y arwd
¥ gar faer qdm, W 9@ aw 3

& o1a & 7 W 5 FT A E
o 98 & F st R meare &
fasrs #1% fewvmT w149 §av §)
at IRl gAaTs qgd Afweee ¥ gl
griT 8 S hEar T § | R g9H
g WA TP AT § A Fw fwa
T & A 98 G 9 F agi wder
FT THAT & | I a5l W S =y 78
faetar & @Y &1 FE A A F1 Fwar
¥y AR ag oo FE § mfed
O F JHIT § | 7L 30 99 Frefaa
faw & g a1@ 48 gF WX S Y
§9TE &l fAd g3 FifFw N6 Jfey
& R ¥ A aifae wm W)
ey e ™ F1 arfar faonit &Y
IgHT Qfee< &9 & 99 75 gFar g |
wofag & gwemr ¢ 5 oY ag wgr W

" [24 AUG. 19651
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W eF A Sa s faw o
srfea fawr & dar ag wd &

o0 A & ag Fg arg § &
W 9 wsfae #1 BR m@erd &
fo #1¢ afeqare o fer 7@ &
qg @ WA TV 9T waw & fE
Tas mfear< qar § | ¥ 0 RaEr
f& gt a% eaeiee fawm w1 qarer
3, SEx gl ag Y@ el
IO T F qOAT g 1 AW A afgw
T @ fF gl o 9 ag qifes
2 fr o wEa @Y samar ol g,
SATET WEAME g, S TR fadr
W § | A PR oY Rt ¥ awaw
T A @I & | SR ag H wr B
agr qifaret e wrefraer wr oy @
afFr & ot afewr &1 = o
F S wEArd 1 A< feaream o
ST QRIS # B9 & e feg oY
F@EI S TWAER 78 W g | u®
ST FFHAGT FT AT FLL TS § qG A7
F I g, W 999 § 37 |
A R g | 3w AR W Uy N
FAT 1At g 5 dong & o srgami
FT FFAEF SATET ¢ S T 98 &
fF g@R F1 M § % Ao §
AMae R fmmg wmaw &
Tt Qfer w0, 97 wiwfnasy
few v, faeiiy¥, s afafml
Fafi o far ST g 1 ™ a®
F AEard Y T § Ay 4 o e
T g ) o R 98t ) S ag W
st € 5 wgema et s @
I QEaeisawe faar s, faeger
Tod 9 & | 59 59 aefuw faw ®
Y 59 I T IS FAG TGl § 9
IEH W A FI AR AT &
Y § ag o w9 § R awn
F T U T FT NI AT AT
Tifgd W o el & TR W aR
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[ s A1)
FY saTEdl g WY §, TAAHE FY AW
ST M e TRAT §

ag St 99 wrafrae faer awmy
t ag fav wafaw swmem mr g f
afecd &1 o @& @f@ gan ST
% | Ufeed wR fel ga3 w1 g@t
B0 <1289 & &) Wy Ay 3 R, WAT
§ fed-&.T a1 fom, 7 & ot 7€) faw
T | AT W TG AT EAT AT AT
F w@IT w1 W ond fwer & 9w
AT ¥ ¥ g o™ Jwr & awendy #)
9 F wtdr ¥ gy fewan fomr av
Al 17 o9 FT argar § fw dusn
F FEM T A A @A F Y,
A F W AT0E AT { FEW AV
fgear o, 9@ a® A AT 99 T
@ FIT WS HEHT AT FGAIR
f6TemT AEAT < AT sHET T Ay
£eft & o ag =0 &Y smar ) WY
F g ¥ (sFrawa W 99 T aga
FH guT Aar ur, JfwT mwea i
AT YT § AT SuTar @ Wy &
A4S & AW T ag v 9r {5 o
o ¥ wT ¥ A 73, ferormded &
Y W IGHT Forfy g1 T | Td Qg
F1E W AT TG AWET F @iy
e aFar a1, 3fFT o9 78 g
AE ] 1 AR A e At ag
at Y S¥ fewRmima wrd s ww
fto de  TFT A T T SRY ¥ ag
9 & T F q0F SOANT | 3qF T8
9ATg FXFT S JIX F 99T ®wK
Jze FY g@I T ¥y Fw@T F
qgt ST oyt & g o s w A
frendmg i, |AGT & 1@ g
& #1 falzzat <N ok w@F a7
A grir o

s SvwATy A
e ¥

: ag sifeq

[RAJYA SABHA]
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wf) AT ATITAN : HAA & SwrA
¥ Ty A WIWET 4§ HEF Ay
€Y T AT | 3T gad AGATI HT 47
giwa o1, ag § ;IR Fa«rar A1
g | 39 937 g1 ag o {5 e awHs
FIE TEAIX F75 FL T 47 FT L UH
LIQH! -7 @I & [eqermimd
TH [ qIF AFT I@AT AT | I
UF TE@ATT &g g AT a1 gas g faq
ST AW ¥ R fAw Sy 9v o
T AT FT A ¢ ! 919 GFI
q meev giufag & u@Ie “gEe”
1 g7 F¢ fegr | s “wwrEr”
TEATT & ATH 97 g A@A fRawma
FT Fifaw FT w7 I W 1@ A FOSA
g foer @i wfgr s 9w
Q@I FT 717 qeAT @A G0 |
afeT mawr & S ¥ 4g A &
41 | IA% IR H gg g1aT At fw wn3
&% #1% fogars asqq faar & a1 W
feams qwenT S@mT Sar a1 | &9
1 57 awg & ¥ wovga faw Az q@
9T FFRAT HAT { F [FIAT YT AR
FE s ¥ v a4 F1 A Afww QA
¥ qF S qOaAr 951 | 39 I9T F
wHgHl @gq F1 agfean o afes &
ag }@an g f& 7w gq Frefae faw §
@ g 1 F18 dfafadt @ §r ar @
21 @ 98 wiefan faa ¥ faama ga@
fF srmarr &1 Sawgae fwur sy,
g feaedt &1 sgw fFar snam,
FIFTT WITH 3% TIGSTA AGAT &,
g &t & HIT 3w | g oW ;@
KiTH % TIEHWT & 910 Fegd § 98
T G TG R AT TS Fo fawan
T1gaT § &1 W9 Sa% fams G wwma
& ®1T Sad! sl FE # W TS
Y 3 & 1 W wiEHr Wk 39 fEar
Higat § &Y ma gt afar 339 2 B
HIaq 59 ag F7 a4 fa@r # 9
faq feg #1% s w8 &1 g%y & )
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Y W A AwEA foaar ar wv
Jg* fgars FW ww@mT W@ o4r
qT ag g1 ®1E A1 PF T F AT
FT gFAT 4T I ST IS A
& faq gar v a1 afsq g 1w
gq F3frae fawr & a9 I & 797
TF T F1E a9 fear § A} ag sy
HEAT T IATT AE g TG
AT | IHT A FGATTAE JvqT ERY
F & A1 T T & W T8) bger 7 o
¥ ag oo w40 9gar g 5 ged @y
arfaer %1 qrq § ag A&y g arfgd
H@AC AT H QO mromar ey
F faet wfgd AR 7T I7 9 &a
IAT § A1 I WA FW A TG
st faaer arfgd

% qra &Y @19 § 33 W 99 FET
wrgar g fv 3@ 9w sefaa frag
QAT A1EY 5 wgar arat #1 qgfagd
fradft g ar agr ? s g@ Fr € 7
zq faor & #g7 forar § % 37 g@awy
Y fqaFT FO FT FET IF &G ¥
gy fuerar &, g8 g4 Ffaw 39 F7
geRIgeq W01 7 IIEE ITWT 9IE,
o ged 53 & 5 fom wmaa w
#17 &7 T3 AT FTAS KT HIET (AT
a1 &gy wror S fad @y & | W Sty
fadlt @A F( TF AUA 5000 § WK
¥ IqET GEAUA 10000 T TAT §
A IFRT 5000 AF AN 9T 10 THE
¥ fgara § #@ardy FW FT FET X
fear st & A 39 1@ BT @A ARG
feqr T & & IT@T AT 10
g g1 14T € | ;W9 Ak Yo Yo Ho
#7 gifefrde W fegar ffsw ot 5
€ wefrug e wfefwae &, fo®
gfga e WAl § A o fE
UF §2T g anfefRde 3, 1% IravE
W sEaTr FEW FT FET qgr fFaar
21 gafag A ag w9 s AR § 5

[24 AUG 1965 ]
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o et 71 & 5 g 10 g
&Y 7T § WX STFT 5 gATTH ¥ Y
10 &2 & fgarg &  w@ardy
FAF F Fler fgmar g @y
T g4 Fr3faa F1 31 GO gaAr ?
a7 g 99 wsfaw faw fag
79 fad a7 & arfs T8 w@araa
FI TG A7 T HT TG A 19 qF |
ql, argd Iq@T wgrRy,  § ag oAa
FET ATgAE 5 e awd awwe
Trgar g v ofwar & @ oar faw
T, H ag Tt v ooF 3w
fast a9, @1 & qot Tga @ sg f+
7z 3@ f& sfEy 92 gaaraq
it fad 1@ W ogIE @,
St g8 &2 y@aaq §,  g9AR!
ueafeqiieq foaa &, & Fom
T T famar & AR 3% W
Sq srafras W g ad e AN
g ST ATEM I GTAE 9T,
3T eI gEaes 9 o1 fF garam
¥ w7 2 ARl fw aw fafgeed
gtg fafaeed ¥ fga & fos 9 @
¥ 19w zq4 9 #Sfam 7 afer
aE ZFT 109 39 5 98-92 gEara
qv g W@ AT STt | A #
qrq fosraq wad  gars gHaar #71
aos & fr gy sma ¥ g o g,
g gEar A g faas ag ot §
g aw@ &1 guw foFd wd
9T AT AT IT & gra A dgEw
g1 =g Iga fF w9 S@ wy oAy
grardt fead &fwa g wwtEA
A8 @ 9T aF W9 9% (a7 F A ¥
T AT

g gl fF  gmewd 97 3AW!
vegdfraire famm =ifey, w@w
9T 3@ FWS &1 Fe7 foaar wfgy,
wRawE  9C AR g agfead
faeer wifed, ¥few oo 3@ fe
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[*t wvFTe fam]

™ AF IR gAd T & 1 A
agiEdT, w9 SquI w1 o9f,  an
d7hr Mfeg A oF atg A A% 9
fe i 812 mEarad § IHT Tow &7
A E 1 ST BE mEara I
qrg BRET WAH § W 9 w9 &y
Gl g faT ax ag deg sg % | &Y
T gt g v T Qew 9T §, ITH
FET AT § AifE Fgl WG H,
oI mgdl ¥, qdr meT ag g, foe
X § 9 % | 99 F 91 9§ TE-
qIOT BIF & | 79 & fa g Arfaw
Fr AR I qfeq F o qran
™, TR gad ag g fF w9 %
agl Jou faaw W & grifE s9d
e e WiEgw W & fau § W%
T &1 g faar srar 20 @ H
g o FT T A1 fF dmw Fifew A
¥ gug 1§ A wfgd faw &
B w@ara F1 agfead fad |

g OF I AN FT I
g Fdragw@arad g S fw @
A H, ST AR AGIT H @A §, FIAT-
91T W @A, SAR FAT FW@ O )
IS ae 8 AAN F oA@ERT §
AN TRATH QAT I A Ay
AEST TITE AT AT AT
93 ST § | WA mgwT &t g fF
qg W SAF AA F ar FGATT §,
I9 9T g9 AT qEM | WO gar
qaTw § 6 W7 I T g A sTA
gt || safrert Tagr g fE
gard (F@R S HEarTd & faers
fag w3 FaFf, {99 gEaraa &1
# T A% 2 A0 G I[@ A §
AR a7 aEaTa F I gow GG
gifae v & fer aff @l |t €1
ar {1 F 99 O¥ gEeTaa &) fawrad
qEA WX § FA I q@ AfAq F

[ RAJYA SABHA]
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faree 8T o) 99§ 7997 ¥ AFT
F FEq ¥ qET, @ agt ¥ o qmag
SIH! BUTE ARl fAw gHAT 1 SV
far & T @ oo feawd ¥ o9
FET aAT a1 | F g Fsfaa
AW gw HE FF qA¥ TaF oq
2 | s® HiawEy  fasr o,
49Ty TadHe F UF 9§ wrefeas
FTE A1 HIT qA 7 39 ©: A G0 FQ
F & AT fawr oar 0 Fo@d
Fear g § f& qw a9 wefaw
Ffrg a@ & &9 gET AT IR
ag fearar fedarg § faaw Sdwd &,
ITFT TF ARHr gg wefad W
TET T 9T WX ST EATER
FFIIR I ITH I8 7 faar wmrarfe
Wadefes & v § | wdn ¥
ag g% Fefae afr ft 1+ s¥ 99
FRfaa ¥ o9 F1E I FEIAT F
qarfeas W@ AT, §7 I 9 g™
gy Y AR ag U AT SET A
fe gufft mgar & faams qaewr
A3 a1 TG qAF AT FIAAT ¥ &AT
For gas & 3g st & feg
gefaama W@ 99 9X &< FI9 H a1
TEY HHeT g1 AT w@r a1 R e
Ffor 3 ugfaade W@ | 9R-qi9
gt & w8 H faw & Twr  ag
A aqT q8r  fF wAt sEE &
fgee  AFIAT FAAT W17 | 49
9 qF g g9 IS wuAr wiE-
fer 3@ oY, 99 aF IE FWETAA
forg 1 @ o ¥ ; sd€r &9
¥ BId WY T | W4y ad v

CogEr @t | W9 AEETd #1 8aWq

FTAT ATgd & AL Iwl  fagq F
IATET 3T 9TRq & | dfwwa ag as
N wwAT g w9 ag W1 qEmw
garg aorl &1 § SEw fad

75 @@ fagw T @ AR @ ¥
it &1 ¥ wsfemmraq T &
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f& ag st frw =, ST W
garE gl ¥ wE FE | WE
qO-gT  FEATaq F1 39 T ¥ qE-
afeadew  faor, 3@ M EF FO
F AT Y, @ 3T ¥ wEEdw
AR qaraat ¥ w@araq 99 wrr fF
fody & arg £ AT T & | AW
grwa 7z & T adl s@ara qeat §
ar @ E amEAdw ¥ ar w § faa
aEAE #1 guHg faw Al
/I 99199 qF & Wi Imwr afeqw
3T TEaTd FI AT A & 1 S
gar s g f& ST ¥ a6} &)
s gy & ) faed fat ©F g
gfewic faar 99w EER q AR
# I} HEITAT &1 FqUAT =vgar g
frewr ¥feddq ¥ W 9@ 9@ TR
feat v i g9 o faar o fF agi &
oF fafaeex &Y ofm o o € I19 |
AT G TH 95 FT TIAFIX AAT 9T
FEATVT KT HI ITY Tg Fgl v 41 {5
g A9 fafaeeT & witw BEd, @
g WITHRI UF I9 FT LWER &
FH | W TG TOFT § uEafeadie
[ FT, WX TR ETAN wEErd
#1 G gifee F3 FT AR <
g ¥ mEaraqd & @A« JE@
frag F asidi &1 P AE, T e
AEATUT  HIH  GATATT  FT FAG
RIATE & 1T TGl < b0 | JIZH-
IgET wgrT, § ¥ ad amed qrel
TEAT 9Tgar 91 |

qF I & /X Fgar qrgan g |
gqy UF qaTa qar @, fog ¥ ag <@r
aqr g, v 99 Fifow § ge@ A w
foreft ot feex ®1 3a1 R & g qar
g g 5 ag s ot wgt & faelr
g? Aagaagsgnagmg &
fF #adl & qu o ff AR wredr
frad ¥ ae Fr g9 qF AT w7

[24 AUG. 19651
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g ®IT  HTH HEF @ &, AGEAT
¥ wifesta &1, wEarad F ufeex
WA T I FI1E AH FieqE @I
g el Y & o 9 @Y
gy Y fs frramad g 9g @2%
fatt & w9 *ifoy fg dae &
fadt adfix & Aarfeas F1E @9 agi
& fpdt e snfea & af faemt
g T FEIAR I § 98 TOT J1AT
ff om0 § 98 @aC FgT § AT §
gafaw d ag famr g e Sa aefaw
AT F F FEIATAT F  ASEE
a7 qfeeq & qBT ST 1 ITH 99-
AT qgar fF sAeT @ g 7
™A ¥ Aadl & A & 9 @y
TH AT AE Fis3 91 F g@arag
YT G TGl 9T 7 9§, I9 FlIS
AT FieFe H1 AT AT & FLW@E |
TET gred # ] FEaraq & ufeey
a7 Wit FT HGAT G qQIAT TIAT
T 1 T 3F QI BT FAT & AT T
TadRI H S Thed g 8, SAE! gal
TGAT A1 F1 g & fay faer g
& | T 39 5§ FefOa a1 g
AT W1 QT g fF wewe S &
faaTs o e oI @ &, 2 799 7
UL IQ FT g1 AFES §, Al 9y P15
FIAET I JET AGE § | AAX "GIEAT,
IO ST TS qTgat & % S wgr amy
# arnl #7 fagna #X, @ gEF Q@
AT freet anfed | @are § § A%
OF qET TWd § A @I d 9§,
ST FEGTATT H ST § | W ATHE AIQ
g Igdl & f& madde &1 g @al
RN T 9gF WX GG AT AWM qH
9gd, @ AI9FI T9 ST FifAw 71 I
afeqarag 3 g f9ad qumw
TEATAT & 919 TF T4 GqF &1 q%
AT QT TG &1 fF o HEarag aend
F AR T FT JIEART FE 57 BT
R w1 wrer faw, geafewdeq fad
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[+t Atwara fas]

AT e azfaad fod | 4% dar fe
AT Fg1 f5F T a9 a4a9T F
fgm 9 ST AR HaC F@FE A
FIA G277 AW &, &1 <q %4 FIfad
F1 48 arFg €1 14 {6 ag qang a@w
¥ 39 9% wax &34l g% | {6 gay I
grdta 7 v 9 faogr 93 7, sOF
ar 7 gany e fafezs qrga & a0
fir S 99 TUH &1 17 FET R
FAife 3@ T8 & FHE & wa®
A F1 AZ AT AT AFAT | HIC TG
HET AAT F fgerl® € g1 &g a6l |
qr fRC WX gg FAEN &1 Tg qEd
A 77 5 OF w@dAAdE w0 wEd
&P ga e R ag ST F AR
qrg AT ¥, T TU FAL AT T AT
qFd, WL HTFTC &1 TZ FAE 7OAT
sq W@ & @Al f& 48 Ao A A
3 a1 fm< faadt s R @11 77 S
& 5\T ¥ Frsfaa S @ ag 59 T
¥ g FT ghar 7 ag FEr g fE
zq 97 FEkAR H1-—ar" a1 fear s
et 8 faadt ar——faadt & o1 W
TaTa 3a% 39 99 Fr3faw w faae’
wagE #1 91 W & F agr 9% 9 &%
g ot gy o mad £ R oA W%
IET-IATHA WG, W AL AT
Trey ¢ fr &g w9 g1 A 3 W@
FEAAT ERM

qIA & TR F A FAA ATAE
T g1, W IqF AT OF YERT
STar 4 @ g AT qr, fEa gar
qr, AT AT 97 | TF WGATT 7 T
1T T HE FI, AFHT TZ AZT Grav
a7 fF R@ATLIT B E, FA AL ST |
RITF TgT HAF 7 741 § fF 07 gdlex
g, JNT g I T AAT JIAT & AV IAKT
firrax, afsqer< FT TIZT TZT @ aFAT§ |
i & awd A DA I aw ST A

[ RAJYA SABHA ]
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@Y & 713 fireT WY wgar a1, afeaet
WY TEAT 91 | WEET For 4T 1 A
faezz, aferoe &1 gz =@ wmar §
AAAT & STUTY § qTET ST 9T W firey,
gfsequx &1 VST QAT 41 | WA AT
ag & f& a1gy oM 9T i I
FETILATE | N7 AA F AT S 1T g Al
HFATT T 1 1T & | I A AW
F fog o1 wa wrefrae § gAw1 nfeqar
fagar =tfge sme A atel § Fign

Uk F6 JET g |

R} Zag AT 36 AFT AT F1gaT |
¥ et f& &S Agear #9 $ aral
FI UG WY €A1 WWAT | /A7 &Y 4
1T & fF et geied #1 avaEy
fav—-siar f& S| uF awr #ar @r
& e sgsm= g #1300
AT { AT gAY G ATAT & TG
g—3at I8 IART AFABI FT AE HY
QAT T | %7 THIH TFAET HY
T 70 F ufegar gq arsfaqa
faa arfen + @ 7 @a gied ¥ gfaan
3 T qGHIH 78T @ & AT ITHI Y
I8 SR gf f ag ga Frsfaa st
TSABIANS o FT 24 H, THIA N
ST 7 qETH WIT GET H T ITHT 7Ed
F, gg o1 g€ 5 a9k @iwafz
YZAW 9§ | ag 37 AT 7 A9 W fr
g #1 Ifagroa faan wrfegd
sty fge f¥ @ a5 7 wiegarag
ga srsfage v adr fwad, ag S«9
wrafrae fad oF aar 39 ardt F1afraer
a9 AT A1 CF FGT HIAWA a9 J0AT
FEIT F1 QAT 37 F {50 | Zoet aTw

‘ TET oqT] <@ |

Surx P. C. MITRA (Bihar): Mr.
Vice-Chairman, I rise to support the
Bill including the amendments as
moved by the Deputy Minister of
Information ang Broadcasting the
other day. I am happy that the Gov-
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ernment did not follow the usual pro-
cedure of placing the Bill as modified
by the Joint Select Committee but
introduced a few amendments also to
remove certain objectionable features
in the Bill as hag come out from the
Select Cummittee.

I submit, Sir, that the Press is a
mass communication medium and is
a very potential force to create healthy
public opinion. It has capacity of
great mischief as well specially in a
country where a large number of
people even among the educated class
believe everything that appears in
print, particularly when the item goes
against the es:ablished authority. This
attitude is a legacy of the past. We
were under a foreign Government that
did not allow the Press to function
freely. There were t00 many restric-
tions and the editors and publishers
of all truly mnationalist papers were
in constant threat of arrest or pro-
secution. After we became free and
got a democratic Government, the
Press was given full freedom, and
people from many parts of the world
came and oOpenly admitted that the
Press was free in India. By and
large the Press in India maintains
a high standard of journalism but
unfortunately black sheep are there
in the journalistic profession as well
just as in other professions. As I said
ea 'lier, the Press has got a great capa-
city to do mischief as well. By their
writings they are capable of provok-
ing people to commit acts of violence
and sabotage. Our Government as
well as our Constitution are wedded
to democracy. For the proper
functioning of democracy a Press
which may freely criticise the acts of
omission Or commission on the part
of the Zovernment, if any, is essential.
But no Government worth the name
can be a silent spectator whom any
misguided journalist uses his pen to
excite the people with false or exag-
gerated versions of news particularly
when there has been a disturbance
just as happened the other day in
Patna., My friends of the Communist
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Party, Shri Bhupesh Gupta and Shri
Govindan Nair, were very eloquent
about the freedom of the Press. They
who belong to the Communist Party,
who always seem to be in favour of
regimentation of the Press, were
speaking about the freedom of the
Press, and they objected to the arrest
and detention of one of the editors
of one daily paper and attacked the
State Chief Minister of Bihar, I
would like to quote certain writings
of the paper, the “Searchlight” of
Patna of the 10th August just a day
after the disturbances occurred in

Patna. It is given under a bold eight-
column headline:

“Patna Bung Turns Bloody:

Students Fired on: Looting and

Arson: Police provoke people: Some
rumoured dead:

August Nine, a memorable day in
Indian  history, was re-lived in
Patna on Monday as a great mass
of people rose in protest against
the Government of the day and
turned the town upside down.

The Martyrs Memorial, perpetuat-
ing the memory of students who
fell to police bullets in August, 1942,
was a mute witness as police opened
fire on a student-dominated crowd
this August afternoon of 1965.”

Sir, August 9th, 1942 is a memorable
day. On that day of 9th August, 1942,
the young students faced bullets for
unfurling the Congress flag. They are
comparing these people with those
heroes. What did these people do?

Mr. Bhupesh Gupta was telling that
the capitalist Press give broad head-
lines to some false statements or
exaggerated statements and in some
corner they give really important
items in small print and headline.
This same paper also in regard to
mob violence gave small headlines
and said:

“The mob smashed the Yarpur
railway crossing gate, uprooted a
number of young roadside plaats,
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damaged window glass panes of
offices and set the Pay Revision
Committee’s office on fire.

The furious crowd then turned to
other objects. A police officer who
was buying fuel at a petrol depot
near Digha crossing wag chased.
The officer escaped after leaving his
motor cycle to the tender mercies
of the miscreants.

The bike was set on fire on the
middle of the road. The crowd
later set the oil depot on fire.
Several barrels of lubricating oil
were drained out which flowed like
water on the road.”

My hon. friend, Shri Bhupesh
Gupta, said that the people who came
out for bread, who wanted bread, got
bullets. This is the action of the mob
which Shri Bhupesh Gupta eulogised
so much. Even Shri Jaya Prakash
Narayan said that no death occurred
in the firing and the only death that
occurred thereafter in the hospital
was that of a police constable.

AN Hoy. MEMBER: Who
owner of the paper?

is the

Surr P. C, MITRA: The owner of
the paper is Shri Birla. Shri Bhupesh
Gupta said that the Birla paper pub-
lished false reports.. But this Birla
paper has influenced Shri Bhupesh
Gupta also. So, he came out and
made so many comments in support
of the editor of this capitalist paper.
But another editor was also arrested
the same day at Patna. But he was
a poor man. A report here says that
Mr. Moin Ansari, Editor, “Voice of
Indian Muslim,” was also arrested
the same day. But nobody shed any
tears over it. But when it is about
Birla’s paper, whose editor was
arrested, there is 3 hue and cry.
What further does it say? It says:—

“The authorities refused to
admit that there were any deaths,
but unofficial estimates spoke of at
least five to ten on-thespot deaths.”

{ RAJYA SABHA]

Bill, 1968 1182

Tre VICE-CHAIRMAN (Sarr M. P.
BHARGAVA): Mr, Mitra, please: do not
comment oh a case which is sub
judice,

SHrI P. C. MITRA: I am not com-
menting.

Tue VICE-CHAIRMAN (Suri M. P.
Buarcava): You are commenting.
That js why I have to intervene. You
are commenting. You can read from
the paper, but do not comment.

Surt G, MURAHARI: You quote a
little more from the “Searchlight” so
that we may know what has actually
happened in Patna.

Surt P. C. MITRA: This is a paper
which has a large circulation in Bihar,
It puts 1t up in such bold headlines.
And also the place of occurrence was
not at half a mile distance from the
office of the paper but they delibe-
rately put up these false reports.
There was no other way except to
arrest the editor. I do not know if a
case will be instituted against him or
not. These disturbances could not be
checked so early-if such writings had
to be allowed freely, and it would not
have been possible to suppress the
disturbances within three days.

Sir, T submit that there are other
reports also. They say:

“Was anybody killed in Monday’s
firing? The District Magistrate and
other officials have said, no. But
there were many on the premises
of the Assembly to say that there
were deaths.

“Some agitated NGOs vouched
that a khalassi of theirs, Daroga
Rai by name, had been killed. There
was a merciless beating by police-
men in the Assembly canteen
following which there were strong
rumours that a couple of dead
bodies were seen in the bathroom
attached to the canteen.
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“Hatred was writ large on the
faces of NGOs and others as they
spoke about the Ministers and the
police. There were wild rumours
about the way in which dead bodies
were hidden.

“A notable feature of Black Mon-
day’s demonstration was the deter-
mination of the people. The crowd
was so defiant that even 56 rounds
of teargas shells could not scare
them away. They did not with-
draw even after 11 rounds of actual
firing, In fact, they only grew more
determined—and more angry.”

Sir, I ask whether such provoca-
tive writings should be allowed to go
on freely. I think that Shri Bhupesh
Gupta did not perhaps care to read
the paper and perhaps he never reads
the “Searchlight” of Patna, and yet
he came out in support of the editor
of that paper, who has been arrested.

I maintain, Sir, that when the Press
Commission recommended the estab-
lishment of a Press Council, the
Government did ot think of arming
itself with the DIR or any other
emergency powers to bring the Press
on to the right path. Their object in
forming the Press Council was this—
though the great majority of Press is
responsible, yet there are some in the
Press who are going astray and they
should be regulated. So the Govern-
ment wanted to form this Council so
that it can form its own code of con-
duct and persuade these pressmen
who are going astray to come to a
reasonable frame of mind and not do
anything which will harm the morale
of the citizens or the interests of the
public or provoke any acts of violence.
So, I think that this Press Council is
a good thing.

I am happy that the Government
has thought that the Press Council
should not be made just like a court,
asking even the Government to
explain its conduct if it has to take
any action. The hon. Shri Jagat
Narain said that if the Government
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does anything wrong, it cannot
express even its opinion. I do not

think that the Government’s purpose
is  so. Government’s amendment
objects to that provision, in which
the Government has to explain its
conduct before the Council. If the
Government interferes with the Press
and puts certain restrictions, it can
express its opinion, and there is no
bar to it. But at the same time the
authority should not be asked to
explain as to why action has been or
going to be taken.

The Select Committee has intro-
duced a new provision about the
foreign resources from where any
paper is getting its funds and to make
an enquiry about that. I agree with
the Minister that that information
can be had only through the Govern-
ment machinery and that this Press
Council should not be entrusted with
this work.

I would submit that I have full
confidence in the Chief Justice of the
Supreme Court but, Sir, why are we
burdening him so much? 1 think
that practically the Chairman of the
Council will be the real man who will
mominate all the others, What will
the Chief Justice of the Supreme
Court do? He will only nominate
the Chairman, and the Chairman
shall nominate all the members of
the Press Council. Of course, there
are certain provisions, certain checks
also and those recommendations also
will be taken into consideration. But
I think that nomination could be an
ad hoc arrangement and some other
procedure should have been found
out and it would be better if recog-
nised institutions send the represen~
tatives by election after one year or
two years or one term of three years,
This procedure of nominating the
Chairman and his having some voice
in selecting other members of the
Council, T think, is not a healthy pro-
cedure. Ultimately it will be a group
affair. At many other places, such a
thing has been the result. Even in
the Bar Council, there is no question
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of nomination; there is election. In
the Medical Council also, there is pro-
vision of election. Why not the same
procedure be introduced in regard to
this Council also? Therefore, Gov-
ernment should revise its opinion and
should not entrust it to one man, the
Chairman. He may be a big man;
he may be a High Court Judge or
anybody. But we know the weak-
ness of our society. If you do not
amend this, then my amendment in
regard to this should be accepted. 1
have given notice of an amendment
that one member from each State
should be nominated. Otherwise it
may be that the Chairman may nomi-
nate all from his gwn region. There
is nothing that can stop that being
done.

Then, in regard to the Press Coun-
cil’s jurisdiction. Why has Kashmir
been left out? This is not a Penal
Bill. It is just like an association.
Why should even the Press Associa-
tion of Kashmir not be allowed to
take part, when we are thinking of
many amendments to remove present
restriction on the way of complete
integration of Kashmir?

Sum: C. R. PATTABHI RAMAN: I
can straightway answer this. One or
two other Members also referred to
this. Actually this is a question of
legislative competence. Now the
Union List extends to the State so far
as legal and medical professions only
are concerned. As soon as the rele-
vant Entry is made applicable, Kash-
mir will immediately come here in
principle.

Surr P. C. MITRA: So it can be
taken up. I am glad that he is willing
to accept that amendment,

.1 agree with Mr. Bhupesh Gupta
that this Council should have power
only to disapprove, not the power to
censor; otherwise this will give too
much power to this Council. It will
not be good to the Press and for the
development of the Press. Dis-
approval is sufficient. So the amend-
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ment given notice of by Mr. Gupta in
this regard may be taken inta account
by the Government,

st M AUk @ Ieadrme @Y,
FE o7 F A1 gATd gad A8 99
Frsfaw faad & mar &) e A 3aE
TANT FTAT 9Ty, affq zaw1 3@d
9 F1 FW q9H g IT wwar §
wTagT  AZ Wl T F7 UF AT
9 gFal g AT 39 I & FTW N
1w dnd ggR @A $©
ATH FCHETFT HT T g § 6@
W g w9 g § fF mas aeeI
& W # g4 g9 wrefas &1 ° naar

UF ST FAH FILITE | TR A
%4 B W FEEIEA 2, TR J
aqrd 1 40971 §, 3H1 49X gH &%

A aafasas  arg § 7g Fel g |
uF A1 Ars Sfeem yw 3fhear s
afade @ wz arq Fefad ¥
saiad, fod @ aiieatiee & weETW
LIS G R -1 A s QR

ST WFEY AT @ : 3 WA |

St M3 wgfe : 3 wafagi v
g T 1 & =g ur 5 w1f 0w
adrT wfeqare femr sra foad f&
A1 WMIAFE OIReH T FEdr &R,
w4 foeea &1 ey & g, ST W
¥ g8 AMETE! 1 faar S a1 g
Tg T E graT wife ot o dv &
qg  qAT IqY av Are afed g
uF Fefae a1 @ Tum il
IR A1 AIfEAET W, IA% A
gy giT Fg WX 9w s
I3 #¢ T guy wwaki #1 o 99
FH L A WX TR FF HQ
gfreqr  afen sdfereg wei@a &
TATERT F1 T w1 y® wrw gfogar
aaTd §ded ¥ WA, FI W
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d7q7  USEE IR g SR

AAZRT F1 AT, |

Sumt AKBAR ALI KHAN: Even
the journalists wanted that the Chief
Justice should nominate. That was
their view also.

Y WmE qugfr ;w30
aafa zag g fe T 8, g
Frefaa @1 FAM wg 3T [A( AT
HATEAM FLIT | ag g1 ag atfgy
71 F5 TAH T4 ARTER Wl
St oETIr AT AR g @G [T AT ar
fRT 37 q0% %7 0F T gL /T
agr g\ 5 q-d wmafaat 21 @
FTIfqaq gawr, A HRfagr F}
o1 FAZF FAfY 3 ¥ qareR Frafae
HEM | us gaQ Ag e ag g
gy femmr ¥ S T @ m@aAdl
&1

Surt AKBAR ALI KHAN: From
journalists and from all sections they
are bound to select.

st M guglk : “em | g
TIAFOA AT FIE AT G R

Pror. A. R. WADIA (Nominated):
Who is going to nominate?

Surt AKBAR ALI KHAN: The
Chief Justice, the Chairman and the
nominee of the President.

qy W ﬁ(@f( *  "The three
people, who are also nominees of the
Chief Justice, will nominate the rest

of the people. @1 g% ¥4 wafa g

@ dw g g f5 S e gar
faarr § @& @A FY TATH FAT
g¢ & sEwl uF  ¥fw A QU AW
Frafrae faa & #9ifF 399 gv 3@
§ fr fah 17 O qarg &1 It Jqaar
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Jag & i | wed ¥ g atgy 9
IET | THY quT @Al wifgy 9r fa
qT qATER TG g AT AAR
# oy sT——qan Sez1 i Jifed qr—
afes gw @y § v 399 €t =t
IAFT A=A FT T § F 3T IAF FT
g e a4 e faaq Ot queR SR
I wAA @A F §F dfeT dF a7
w&T g St Aed e F g o sad
g fama g fF .

“The number of editors of news-
papers published in the Indian
language newspapers shall not be
less than three.”

Tg At 9T A1 far wav ¢ swwer § gaHw
gear gAr srfed ar fa

“The number of editors of news-
papers published in English shall
not be less than three.”

gaqa H gATe feam ® &t 9gd & wdr
AT @ WAF FT qATHT, AT AZ IEH
AATE 1+ Frd 4 (3) (1) ¥ fear

g

“Six members from among per-
sons who own or carry on the busi-
ness Of management of news-
papers.”

ga@  H A war v g f@w e
qarsgl #1  fosdwa 3@ #1 F@n
SE®@ g ! o¥Ed W A0 Iy
arfgr ar, Al v, 5 d@ &
satar Adt g 3tfey | @Y smafa
FE & I SAH gH I AN HT
uF frogma 2 @ & f5 o wifas &
T A HGATT & TR a7 F 3
sy §, faar afsfer & 1 qea
T graT g, SR gN © 9E WAEX
FF T faw & gqac) 37
SRT " T JOH E @R TE



1189 Press Council [ RAJYA SABHA] Bill, 1968 1190

[t M FaEfk]
arafa g X & &1 qg IEm 9y
FAMN QU EE 91 J1 w81 g | W
13 (2) (T) & F@mar g i+ :

“in the case of any interference
by the Government or any officer
or authority under the control of
the Government, the Council may
forward the report of the inquiry
to the Government;”

e e S AgTET AT W)
qagfc S, TgFr 91 F9 KA |

The House stands adjourned till
11 a.m. tomorrow.

The House then adjourned
at five of the clock till eleven
of the clock on Wednesday,
the 25th August, 1965.
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